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INTRODUCI'ION 

I, the Chairman, Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes, having been authorised by the Committee to submit 
the Report on their behalf. present this Thirty-seventh Report on the 
MinistrY pf Financ'e (Department of Banking)-Reservations for, and 
employment of Scheduled Castes and Scheduled Tribes in the Bank of 
India. 

2. The Committee took the evidence of the representatives of the 
Ministry of Fmance (Department of Banking) and of the Bank of India 
on the 7th and 8th November, 1974. The Committee wish to express 
their thanks to the Officers of the Ministry of Finance (Department of 
Banking) and of the Bank of India for placing before the Committee 
material and information they wanted in connection with the examination 
of the sllbject. 

·3. The Report was considered and adopted by the Committee on the 
lst July, 1975. 

4. A swnmary of conclusions/recommendations contained in the Re-
port is appended (Appendix IV). 

NEW DELm; 
luly 7, 1975. 
Asadha 16, 1897 (Saku) 

D. BASUMATARI, 
Chairman, 

Committee on the Welfare 'of 
Scheduled Castes and 

Scheduled Tribes. 



CHAPTER I 

INTRODUcroRY 

A. Orgaaisatioa 

The Bank of India is a body corporate under Section 3(4) of the 
B~ Companies (Acquisition and Transfer 'of Undertakings) Act, 
1970. Its organisational set up comprises of three tiers viz. (i) Head 
Office, (ii) Regional Office and (iii) Area Office. A brief description 
of each of them as furnished to the Committee by the Bank of India in 
a written Dote is given below: 

(i) Head Office 

The Head Office of the Bank of India is located at Bombay. The 
organisation of the Head Office is based on functional distribution of the 
various activities, by way of departments, as under: 

(a) Q,mmercial and Institutional Credit Department; 
{b) Operations (Deposit and other Services) Department; 
(c) Community Banking Department; 
(d) Development (and Agricultural Credit) Department; 
(e) Economic and Statistical Department; 
(f) International I>elpartment; 
(g) Law Department; 
(b) Administration (and Office Services) Department; 
(i) Personnel and Industrial Relations Department; 
(j) Inspection and Audit DepartmeDt; 
(k) Comptroller's Department; 
(1) 'Systems and Management Services Department; 
(m) Public Relations Department. 

\ (ii) Regional OfJice 

The Regional Offices constitute the apex administrative Offices for 
Branches. To this end, geographical coverage of tbe Bank in the coun-
try bas been divided into 9 regions with their Regional Offices at Bom-
bay, Ahmedabad, Calcutta, Poona, Madras, Bhopal, Lucknow, New Delbi 
aDd Patna. Each Region bas 100/150 branches within its jurisdiction. 
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The Regional Manager is in complete charge of, and responsible for. 
~ to~ty Of the Banking acti~es, traditional and/or developmental. in 
his rellOD. He is responsible fCJr tile blJsiness at, aDd the administration 
and control of, the Branches plaCed under him. 

(iii) Area Office 

To enable Regional Managers to Dmintain close contact with the 
Branches under their control, they are assisted by Area Managers. Each 
Area Manager w:ilJ. have under his charge, a group of branches (about 
25/30 in number) located in a compact area with more or less similar 
opeIational anaror developmental problems. The Area Manager's func-
tions are mainly developmental and for this purpose he is free from 
normal_administrative chores concerning his area. 

B. Board of Directors 
; , 

1.2. The ComIDittee have ,been informed that the Nationalisation 
Scheme provides for appointment of not more than 15 Directors by the 
Central Government, in consultation with the Reserve, Bank of India, on 
the Board of Directors of each of the 14 nationalised banks as follows: 

(i) Whole-time Directors (one will be the 
Managing Director) 
Not more than 2 

(ii) Represetative of workmen emtpiloyees'of the 
bw 1 

(iii) Reptesentative Of the Cmployees of the bank 
who :tre U<.'I worlmen (i.e. of Officers) 1 

(iv) Representative of the ctepositors of the bank. 1 
(v) ~~ntative of the mterest& of the farmers. t 
(vi) RepreSentative of tho iMemlts 'of workers • 1 
(vii) Representative of the interests of artisans 1 
(viii) Persons having special knowledge and/or 

practical experience in respect of one 0;( 

more matten which are likely to be useful 
for the working of the natioriaJiSed banks 
Not more than 5 

(ix) ()fIiciai of the Reserve Bank of India, t 
(x) Official ~f the Central Government 1 

. Though the Scheme provides for the ~tment of a maximum of 15 
Dir~~ (including the ;MImaging 'DiredOt') OIl the Boar~ <Of each 
nationalised bank, the Govemnient have, for the present, appomted only 
9-12 Directors on the Board of each Bank. The Bank of India has, 
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at~ ~CD.t, -twelve ~ors . on its Board of Directors. In reply to a 
'l~ the Commi~ have been infonned that the NatiotialisAtion 
Sdi6iiie does !lot provide for fonnation of Local Boards for N'atioitalised 
B~. . 

. 1.3. Asked whether there is any representative of the Scheduled Castes/ 
T~be& on the. Board of Directors of the Bank of India. the Ministry of 
Fmance (Department of Banking) have stated that Shri Shankarrao R. 
Kharat, Advocate, Poona, ~ non-official Director on the Board of the Bank 
of India, belongs to Scheduled Castes. 

1.4. In reply to a question, the repre!\enta~ve of. the Ministry of, Fin-
anco (~artment of Banking) has stated during evidence that so far 
as apIpomtments on the Board of Directors are concerned, there is no 
reservation for Scheduled Castes and· Scheduled Tribes. When a! com-
petent person from Scheduled, Castes and Scheduled Tribe~ is available;. 
he is appointed. . 

1.5. Asked about his reaction to the suggestion tbat there should be 
one or two representatives of SchedUled Castes/Schedided Tnoes 'on/the 
Board of 'Dire,ctors, the representative of the Ministry of Finance hils 
stated as fonows:-

" 

.!:: 
"My reaction is, so far as capable persons are concerned, what-

ever may be their community, they should be appointed. 
Now, so far as we are concerned, we do try to ,make aD effort 
that at least one member of the· Scheduled Castes should be 
there in every Board." 

.. ,·1 .. 

1.6. Asked specifically the efforts 'So far made to appoint Direc~ors 
~m Scheduled-Castes and Scheduled Tribes, the representative of the: 
Ministry of Finance has stated as follows: 

''We ~ve Scheduled· Castes/Tribes on tbe Boards of Director§ in' 
some of the Banks. We get bio-ditta. As SOOft 3l!i''Wt', g~ 
Scheduled Castes and Scheduled Tribes fulfilling qualifications. 
experience., knowledge and other tbings, we 'do propose'their 
names for panel and ultimately appointments are madl:." 

1:1. 'I1IIi' om-nfttee are mdlappy to DOte that there is no spedfic 'provi-
sion in the 'NatiOnaiisafion Sdaemet for the ~tof qaalified Sc~e­
daled Caste .... Scheduled Tribe persciDs on the Bori. of J?iredOJS qf :"e 
Nationalised Banks, including the Bank of India. The Comnuttee are Of ~e 

• At the factual verification stage. the Ministry of Finance (Department 
of Banking) have stated that theBank of India has, at ,present, eleven 
Directors on it's, Board ot Directors-- one post has fallen vacant after the 
death o~ Shri Sukru Bhagat, a Social Worker connected with the co-
operatives. Oraon Toli, Ranchi. 
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'!View dial tIlere 8IaouId be re&el'VatiollS for Sdaeduled Castes and Sdaedalell 
''l'IINB ia 10 far .. the appointaHDt of Diredon oa tile Board of Directors 
.of tile DatioIUllised BaDks is concemed. 11aere should be a statutory obIip-
do. fOI' die appoiDtmeDt of at least oDe-fourth of the Directors fro. 
........ Scheduled Castes _d Scheduled Tribes so tbat the interest of the 
.8dIeduIed Castes and SdIeduled Tribes are properly looked after DOt oaly 
.iD tile .enices of the Banks but also iD their eco;nomic developmeat. 

C. Role of the Ministry of Fbumce 

1.8. In a note furnished to the Committee, the Ministry of Finance 
(Department of Banking) have stated that the Bank of India has its own 
rules aad regulations governing terms and conditions of service of its 
employees. The Department of Banking, as the administrative Ministry, 
bas been bringing from time to time various orders regarding reservations 
for, and reeruitment of, Scheduled Castes and Scheduled Tribes to the 
_oticc of the management of the Bank and urging upon it the necessity and 
urgency of implemerJ.tation of public policy in this regard. The Ministry 
have further stated that the subject of representation of Scheduled Castes 
,and Scheduled Tribes in the service of nationalised Banks has also been 
-discussed at various meetings which the Union Finance Minister has had 
with tile Cbief Executives of Public Sector Banks. 

1.9. The Committee enquired whether the Ministry of Finance have 
.~ powers to issue directives to the Bank of India for the enfora> 
ment of orders regarding reservations for Scheduled Castes and Scheduled 
Tribes in the Bank. The Ministry of Finance (Department of Banking) 
have replied in the affirmative and have added that Section 8 of the Baak:-
iDs Companies (Acqlui.sition and Transfer of Undertakings) Act, 1970 
etates--"Every corresponding new bank shall, in the dischar~ of its func> 
tions, be guided by such directions in regard to matters of policy involviag 
1'ObUc intuest as the Central Government may, after consultatioo with 
GMmor of Reserve Bank, ~ve". The Bank of India has by and large 
agreed to fall in line with Government decisions and the Ministry did not 
·consider it necessary to issue any directions to the Bank. 

1.10. On an inquiry from the Corqmittee with regard to acceptance 
in toto of orders/instructions issued by the Govemmen,t of India relating to 
1'csavations for Scheduled Castes and Scheduled Tribes in the Bank of 
hclia, the Bank, in a note furnished to the Committee, has stated 'Il'S 
udu:-

''We have accepted all the orders/instructions received from the 
Ministry of Finance, Department of Banking, from time to time, 
regarding reservations for Scheduled Castes . and Scheduled 
Tribes. However, we have not been able to implement the 



proviso regarding reservations for Scheduled Caste and Sche--
duled Tribe employees in case of Officers promoted from 

clerical cadre or even for clerks promoted from subordinate 
cadre .... " 

1.11. De Committee DOte that although there is a prov.ision In tile 
B.nIdng Companies (Acquisition and 'fr8asfu of Undertakin~) Act, 1970, 
UIfIOWering abe Ceatral Government to issue directives to the Bank 01 
...., die GeVennDellt June no.t considered it necessary to issue any direc-
tions to tile BaDk as, according to them, the Bank of Iadia has by .ad bqe 
agreed to .... line with Government decisions. The Committee desire 
dlat the Bank of India should adopt and implement in toto all the orders/ 
iIIstracitiOns reprding reservatioas BIId odIer cQllcessions/reluations for 
SdIedaIed Castes .... Sdleduled Tribes issaecJ by the Govealament of In" 
fro. lillie to time, iDcIudiJIg fhose relatiq to pI'OmotiollS from SBbordiDllle 
Ie tieric:ftl grade ud frOm clerical grade to o8i.eer's grade. 



CHAPTER U 

RESERVATIONS 

A. Adoption/Implementadon of R_"atioB Orders 

2.1. The Committee have been informed by the Ministry of Fiiumce 
(Department of Banking) that after the bank nationalisation in 1969, the 
question of reservation for Scheduled Castes and Scheduled Tribes in the 
services of I1'lltionalised banks was taken up with the Chief Executives of 
the banks. Afte~ discussing the matter with the Reserve Bank of India, 
State Bank of India and other natiOnalised banks, tihe directive circulated 
bY'the Bureau of Public E'nterprises under their letter No. 2(11S)/68-BPE 
(OM) dated the 18th September, 1969 was forwarded to the banks on the 
4th/6th Nov~r, 1970, -advising tllem to adopt the Government iIistruc-
tions regarding reservations for Scheduled Castes and Scheduled Tribes with 
immediate effect in regard to posts filled by direct recruitment. Thereafter, 
the revised directive of tlhe Bureau of Public Enterprises was sent to the 
banks on the 6th March, 1972. Other important orders have also been 
brought to the notice of the banks from time to time. 

2.2. Asked about the reasons for del-ay in communicating the aforesaid 
directive to the banks, the Ministry of Finance (Department of Banking) 
have stated in a written note that the 14 major commorcial banks were 
nationalised on 1Ihe 19th July, 1969. This decision of the Government was 
challenged in the Supreme Court by -a writ filed by certain share-holders of 
the entwhile banking companies. An tundertaking was given by Govern-
ment to the Court that, during the pendency of the writ petition, no action 
would be taken to interfere in the internal management of the banks. When 
the BankiD.g Companies (Acquisition and Transfer of Undertakings) Act, 
1969 was struck down by the Supreme COurt on the 10th February, 1970, 
the banks reverted to the former owners. On the 14th February, 1970, an 
Ordinance was issued reSuming the takeover and control of these 14 banks 
with retrospective effect from the 19th July, 1969. This Ordinance was 
replaced by the Banking Companies (Acquisition and Transfer of Under-
takiIIgs) Act, 1970 (Act No.5 of 1970) and received the -assent of the 
President on the 31st Mardb, 1970. The adoption of orders relating to 
reservations for Scheduled Castes and Scheduled Tribes was considered 
thereafter in the light of the methods of recruitment followed by the banks 
pior to nationalisation and they were advised in November, 1970 to adopt 
the rules regarding reservations for Scheduled Castes and Scheduled Tribes 
in respect of direct recruitment. 

6 



1 
2,.3. As re,prcls ~ pera!nt8Jes Of reservatiooS for Scheduled Castes and 

-SabCclulect Tribes providbd bY die Bank of India, the Committee haw beeo 
informed on the 2nd NtWemher. 1974 as follows: 

(i) Posts filled by direct recruitment on all-India basis 

N present, recruitment to Officers' posts is made at the Head Office of 
the Bank and 15 per ceo! of the vacancies are reserved for Scheduled Castes 
and 7t per cent for Scheduled Tribes on an all-India basis. 

(ii) Posts filled by direct recruitment on Regional Area basis 

Subordiaate aDd Clerical Posts: In case of appointment tp subordinate 
and clerical posts, vacancies are reserved for Scheduled eastes and Sche-
-dule~ Tribes on a local or regional basis, on the basis of proportion of the 
population of Scheduled Castes and Scheduled Tribes in various States/ 
Uaion Territories according to the 1971 Census. The percentage of 
feICI'VIltion, qn this basis ~cable to wPous SJates, at present, is as 
under:- . 

--------- ----
States 

A.ndhra Pradesh 
Assam 
Bihar 
GuiaJat 
}!aryana • 
Himachal Pr.wlj:sh 
Jammulk~r . 
Karn~ 
Kcrala . 
Mdhra Pradesh 
Maharashtra • 
Manipur • 
,.M.:;g~ld.aYIJ 

~ 
NaJaland 

, 

Orissa 
Punjab 
Rajasthait 
TamilNadu 
Tripura . . 
UUir .... h .• , e" 

, WeSJPenMl . . -
. - -. I f,. 

Percentage of re-
servation for Scheduled 

Castes 

13 
6 

14 
7 

1.9 
2Z 

8 
13 
9 

13 
'6 
3 

1 

IS 
zs 
r6 
18 
13 
.z~ 

2p 

il' 

! 

Pcrcentageof re-
servation fotBdte-

duled Tribes 

S 
\13 
,9 
14 

S 
stIL'.',1 

.j S:t >. 

S 
5 .);L. 

20 

•. !~ 

.31 
44 
4S 
z3 
S 

I2 

S 
39 

S 

~ . - • .-1' •• .. , ~~ 



States 

Union Territ0ri4s 

J\ndaman & Nicobar Islands 
A.runachal Peadesh 

Chandigarh 

Dadea & Nagar Havelli 
Delhi 

Goa, Daman & Diu 

L. M. & A.. Islands 
Pondic:herry 
Mizoram 

8 

Perc;en~ of re-
servation . or Sche-

duled c.stes 

J2 

2 

IS 
2 

16 

PerceDlage of re-
servatiOil for $cbe-

duled Tribes 

16 

4S 

S 

43 
71 
S 

4S 

S 

4S 

(iv) Posts fiUed by Deputation: No reservation is provided for in the 
case of posts filled by deputation. 

(v) Posts filled by temporary appointments: Reservation is also not 
provided for in the case of posts filled by temporary appointments of any 
duration. : i ,: fd 

2.4. During the course of evidence, the Committee asked the represea-
tative of the Bank to state the reasons for not observing reservations in the 
case of posts filled by temporary appointments of any duration. The re-
presentative of the Bank of India has stated. that as regards reservation in 
temporary vacancies, there is a difference !between Government smctioned 
temporary posts and theirs. They do not sanction temporary posts. In the 
Bank of India, there is no temporary post as sudh. If in a partidular Brancb 
of the Bank, a clerk's post falls vacant, pte instructions are that that post 
should be filled up to cover tIhe time lag upto the time of the recruitment 
test. The reservation in such posts can only be made if the numbers of posts 
are blown. However, in reply to a question, after the official evidence was 
over, the Ministry of Finance have stated in a wriltten note as under:-

"We had stated in OUr replies to question No. 8(v)* that reservatioo 
is not provided for in the case of posts filled by temporary 
appointment because generally temporary appointment arises 
mostly in subordinate staff cadre and in very rare cases in 

-Question No' 8(v) reads as follows; 

Please state the percentages of reservations for Scheduled Castes 
lOci Sdbeduled. Tribes respectively provided by the Bank of India in respect 
of posts fiJled. by temporary appointmeDts for a duratiOil of 4S days or m.ote. 
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cIcrlcal cadre. In subordinate staff cadle, we appoint 'BudIee' 
Sepoys' (Temporary Sepoys) on daily wages on leave vacaaciea 
at branches in big cities like Bombay, Madras, Ahmedabad, Gte. 
where perally the duration of temporary appointment would' 
be less than 4S days at a time. Temporary Sepoys are ap-
p?inted from a panel of selected candidates and they are COD-
!>idered for permanent appointment as and when vacancies aris;,~ 
in order of priority depending lupon the maximum number G1 
days they have worked as temporary Sepoys. In regard to ap-
poiDtmcnt to the posts of temporary Sepoys, instructions have 
been issued to all braa.ches/offices to recruit as many Scheduled. 
Caste and S:heduled Tribe candidates as possible-the intention 
being, as far as possible, Scheduled Caste/Tribe candidates oDly. 
are to be appointed against temporary vacancies. 

However, we have already issued iostructions to an branches/oftices 
to provide for reseivations for Scheduled Castes and SChedul~ 
Tribes in temporary vacancies also, provided the duration is 
DOt less than 4S days. In this connection, we attach our 
Circular No. PERS : BMJ : 31 dated 4t1h June, 1973 issued to 
all branches in India on the subject. Kindly refer to paragraph 
II (ii) (pag,e 2) wherein it has been stated, among other things, 
that the reservations will not apply to temporary appointment 
of less than 4S days' duration. This will indicate that in fact 
RSeIVatiOllS are made for Scheduled Castes and Soheduled 
Tribes in posts filled by temporary appointment for a duration 
of 4S days or more." 

2.S. 1be Committee desired to know the reaction of the Bank of India 
with regard to the grouping of isolated individual posts and small cadres 
in which vacancies may not occur with reasonable frequency and posts 
carrying indentical status, emoluments and qualifications with a view to 
facilitate the application of ReServation OrderS to ensure adequate represen-
tation of Scheduled. Castes and Scheduled Tribes. ijn thOSe, posts. The Bank 
of IDdia has stated in a written note t!hat in Ban1cs,thete.eXist it present 
three categories of posts viz. sUbo~ate, clerical 'arid oIicef( and reserva-
tioas arc provided. for in aU categOries of· pbSts. '. In·view· dt this, the ques-
tion does not arise of grouping together isolated bldlvidual posts and small 

\ cadres in which vacancies may not OCCUr with reasonable frequency. 

2.6. Asked about the method by which pera:ntage 'at rese",ations for 
Scheduled Castes lind. Scheduled Tribes is worked out where, ~e artrcl oC 
operation of Ibe Bank covers more than one State, the rep~tive of thO 
Ministry of Finance . (Department of BanldJi&l has stated durin:g . evideacc 
that, according to the present practice, the recruitment of aeries is made on 
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npn-wise basis aDd on State-wise basis for subordinate staft. Wbene~ 
~t ~es pl~, the prescribed quota Qf reservatio~:iR that parti-
cular State, ~ followed. ,He ~s flJ~~r stated that in the case of Bank of 
~, no are.a, wbere the rel1r!litment is made, would comprise of a part _of 
1IIlOther State. 

2.7. 'I1Ie Committee regret to note that there bave beeo'iDcoDSistea-
des in the replies fundsbed by the MiDlsIry of FiDanee in regan to ~ 
leftatiOllll for Scheduled Castes and Scheduled Tribes in . temporary ap-
pOintments for a duration of 4S days and abOve. I~ th.~ ,'preliminary 
IIIIferUlI famished to the Colamittee, die' Department 0, Banking ... 
ItatecI tbat resenation is also not prol'ided in the case of posts &Ded bJ 
temporary appointmenU of any duration. Later, when a question w. _t to tbe M"mistry of"Finalll:e, after tbe omclal evidence Was 0ftI', the 
Department of Banking intimated that in ~ Bank di India's circul8l' 
letter dated the 48a June, 1973, issned to aD its Branches in India on the 
sUbject, it bad beeD stated, ....oog other tbinJs, that the reservations would 
not apply to temporary appointments of less than 4S dJlys' !iuration. By 
tis eimdar the Depaa1ment ~ .to coavey the ~ ... that reBel'-
aIioas are made iii pOsts &Bed by te~rary appoin'" lor a dura-
tion of 45 day. 01' more. 'I1Ie CODIIDiUee ~~ tile ~ expIIna-
tion of the Department to be unsatisfftctory. There shoW" have been 
dearoGlt iDstrudions to aft I.e Braaches'of the ~ of :ii..iia .. also to 
other nationlJlised Banks that reservations ~u1d be provided to tempo-
..., appointments of IDOft ..... 45 days' duraf!oIa. ~ftIl.e DeparbDeld 
of Banking was not clear in its mind whe"'er such reservations existed at 
present or not when its representatives appellred bef~ the Committee. 
'I1ae Committee desire that tbe Govet<Dment's iastructions in regard to 
reserYations in temporary posts should be ~ven effect to in en~. 

B .. Reservation in Promotions 

2.8. 1'he Cmmnltteo ha~ heeD iDlormed that .~ ~ n~ ~ ~~ ~ 
fPSsible for the Bank «?f Itidia to Dl8ke aur reservat:iq~ 'C; ~J1~~~ 
f=a. .. Schedulocl Tn"bes jn case of ofticers prqm~te4 ,9~ .~~ 
8ra4e or eftD .. ~ prou1OtCd frolJi Su~a~ ara~. ~m~ ~r 
B;mk $~ lCICr\'bJg ~ with effect from N~, J9'ffl, .cX,-
quate number of eJjp>le candidates lJelongptg tQ SchecMe4 (:~~ ~~4 
scheduled Tribes to be considered for promotio~ are nqt ,yet ~vailablc, 
It would be possible to do so only after an adequate cadre has been built 
~ of Sc:hedu1ecl c.stelTribe candidat.es ~ ~e clerical an~, spbc?f-Fate 
pades. 'I'be question of making ~tioDS f~ ~ulr4, ~~~ ~ 
Scheduled 1nbes in the case of promotiOn. thCrefore, bad to ~ ~ef~~ 
~,the Baat fortbetime beiDg but the ~_ bas been poled f()f ~ 
mkw aIld ieservaciaos would be made a~ soon as the position ~s. 
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2.9. The Committee desired to know the action taken by the Ministry 
of Finance to eDforce the orders regarding reservations in promotion in 
the Bank of India. The representative of the Ministry of Finance (De-
partment of Banking) has stated during evidence that the Presidential 
Directive regarding reservation in promotions has been issued by the Minis-
try of Home Affairs in respect of Government service. As regards banks, 
the directive has not yet been issued. "'The Bank of India has now agreed 
to fall in line with the Government decision. But nobody is yet due for 
promotion in the Bank of India as they have not completed a minimum 
period of service in the job, which is five years. He has assured the Com-
mitteethat this matter is being actively pursued by the Ministry and ins-
tructions for reservation in promotion will be issued taking into aocount 
;e personnel structure in tho banks, service conditions, the type of cate-

gory, the agreements with v~ious unions and the method of promotion-
whether through interviews or through written examinations, etc. 

2.10. The Committee enquired whether the agreements signed by the 
Bank of India with the. unions of the Bank employees stand in the Way of 
implementation of Government orders relating to reservation in promotion. 
The Bank of India has stated in a written note furnished to the Committee 
that the matter of providing reservations for Scheduled Castes and Sche-
duled Tribes was discussed with the Federation of Staff Unions and as a 
result of which it was agreed to grant concessionslrelaxations to the Sche-
duled Caste and Scheduled Tribe candidates in educational qualifications, 
lItandard of passing the written test, interview, etc. As regards reserva-
tion in promotion, the Staff Union is of the view that if this is implement-
ed, the chances of their members for promotions would be curtailed to a 
certain extent, since a sizable portion of the vacancies are to be reserved 
'for Scheduled Caste and Scheduled Tribe candidates. 

2.11. While explaining the steps Government propose to take in re-
gard to reservations in promotion for Scheduled CasteslTribes, the repre-
-sentative of the Ministry of Finance has stated that they intend to move 
:3 Bill in Parliament superseding these agreements and for having a Na-

• At the factual verification stage, the Ministry of Finance (Department 
of Banking) have stated that the BankOf India conveyed that as and when 
the Government issue a directive applying to banks, the system of 
reS€rvation in promotions, the Bank of India will fry to implement to the 
,extent possible. It was added on this behalf that nobody is yet due for 
promotiOn in the Bank of India as they have not completed the minimum 
period of service in the job, which is seven years for matricuiates, One 
year for Firs~ class graduates. two years for Second class graduates with 
marks between 55 per cent to 60 per cent in the aggregate, and three years 
for ordinary graduates for promotion from clerical grade to officer's grade 
and from seven to eight years service for promotion from subordinate staff 
10 clerical grade. 
~38 LS-2 
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tiona! Banking Service Commission. He has added that the Banks have: 
different Unions and in some banks, they do not allow outside recruit-
ment. Asked as to whether a clause nullifying the agreements reached' 
with the Unions will be specifically provided for in the Bill, the represen-
tative of the Ministry of Finance has stated as follows:-

"We will examine if a separate clause can be put in that Bill. I 
personally feel once the Bill is passed aJ the rules of the Gov-
ernment will automatically be applicable." 

2.12. The Banking Service Commission Bill. 1974, was introduced in 
Lok Sabha on the 25th November, 1974. Clause 17 of the Banking Ser-
vice Commission Bill, 1974, provides that-

"The Central Government may. by order, direct that in relation t& 
every public sector bank, reservations in favour of the Sche-
duled Castes, Scheduled Tribes and other categories of per-
sons shall be made in such manner and to such extent as it 
may specify: 

Provided that in giving any direction as aforesaid, the Central 
Government 'Shall have due regard to the reservation of posts. 
made for the Scheduled Castes, Scheduled Tribes, and other 
categories of persons in relation to recruitments to the servi-
ces of the Government and to the general need, and special 
requirements, of such public sector bank. 

Explanation 0-The ,cxpressiion "Scheduled Castes" and "Schedul-
ed Tribes" shall have the meanings respectively assi~ed to 
them in article 366 of the Constitution." 

2.13. The Committee desired to know the total number of employee. 
promoted and the number and percentage of Scheduled Caste'S and Sche.-
duled Tribes amongst them during each of the last three years. The iA-
formation as received from the Bank of India is tabulated below: 

Years 

1971 

1"972 

1973 

1974 

Promoted from Subordinate 
to Clerical grade Clerical to Offcicrs' 

Grade 

Promoted from I Remarks 

I S~heduled \' Sc~eduled \Tota-l -lscs - \ --S-T-s '\---
l Castes Trtbes I I 

------~----

Total 

IZ 1(8°33%) 360 

107 3(2°80%) 470 

60 2 (3° 33%) 612 4 1 
(0· 65%) (0· 17%) 

92 6(6· 52 ) (promotion is in progress) 
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2.14. The Coa.ittee are distJessed to note that the Bank of India 
11M not yet adopted orden proftdiag for resenatiOIlS in p~ for 
SchedaIed Caste ad SehedaIed Tribe employees nor the MiDistry 01\ F» 
anee (Department of BankiDg) have issued any Presidential Directive in 
... nprd 10 far on the plea fhat nobody among sueb employeel ill ,.. 
doe ~or promotion in the Bank of India as they have not completed the 
lllDU.um prescribed period of service in the job and also on the grolUld 
that tile Federation of Staff Unions are averse to providing reser-
vatioas for Scheduled Caste and Scheduled Tribe employees in promotiODS. 

2.15. The Committee are of the 6nn opinion that GoTel'llDlent orden 
protediag the COIId:itutiouaI rigIdI of Scbedoled Caste6i and Scheduled 
Tribes caDDOt be ., IIIIbject mafter of negotiatioas wi6. the Sfd UIIi:ou. 

2.16. The Committee feel that Government should have i_eel 8 cJJrec.-
five to the Bank of India much earlier for adopting and implementing tile 
extant orders on the subject. In any case, the Committee desire that tile 
Bank DllUst ensure that there is reservation in promotions also. 

2.17. The Committee note that the Bank of India bas agreed daring 
evidenc~ to fall in line with the Government decision in regard to reserva-
tions in promotion and the Ministry of Finance (Department of Banking) 
are formulating a suitable policy on reserva,tions in promotion for Sch&-
duled Castes and Scheduled Tribes in the Bank of India, in consultation 
with the Reserve Bank of India. The Committee urge that the Ministry 
o( Finance (Department of Banking) should finalise their policy in this 
regard expeditiously. ... , 

2.18. The Committee note that the Banking Service Commission Bill, 
1~4. wlticb was introdoced in the Lok Sabha on the 2Sth November. 
1974, aims at giving effect to the recommendation of the Banking Com-
mission that there should be an independent common recruitment agency 
(or all public sector banks on the lines of the Union Public Service Com-
mission so that objective, rational and impartial selection may be en!lDl'ed. 
The proposed Banking Service Commission will have regional offices and 
be responSl1Jle for recmitment of persons in clerical and aOied cadres of 
the public sector banks by conducting examinatioDs on a regional basis. 
TIle Committee also note that Clause 17 of the BiD relates to reservation 
of posts for candidates belonging to Scheduled Castes and Scheduled Tn1Je8 
and other categories of persons. The Committee trust that the Banking 
Service Commission, when established, would easure that. all the resen. 
tion orders issued by the Central Govemmeut in regard to recruitment 01 
persoaael are fuDy implemented. 



CllAPTERm 

STAFF STRENGlH AND SHORTFALLS 

A. s" StJ:euRth ad Shortfalls 

3.1. The total staff strength in the Bank of India separately (i) on the 
date when the reservation orders in favour of Scheduled Castes and Sche-
duled Tribes came into force (Le. November, 1970) in the BIlIlk of India, 
and (ii) on the 1st June, 1974, categorY-wise and tile number of Schedul-
~d Caste and Scheduled Tribe employees and their respective pen.:..:ntages 
til the total strength, as furnished by the Bank of India, is tabulated below: 

'Category of post Total No. 
ofemplo-

yees. 

No. of employees 
Sche- Sche-
duled duled 
Castes Tribes 

Percertage to 

the total (rn~~yt.es 

Sche-
d.uled 
Castes 

Sche-
duled 
Tribes 

--_._---------------------_._---
(i) As in Nooember, 1970 

Offcers 2.148 0.046 

Clerks 7145 2.5 0.350 
Subordil' ate Staff 2.72.6 IIO 16 4·c35 0·587 

(Excluding Sweepers) 

Sweepers 160 160 lOO'CCO 

(ii) As on lStJ_, 1974 

Officers 3819 33 5 0.864 o· 131 
Clerks 9375 314 35 3·349 0·373 
Subordin"lte Staff 3852. 185 49 4·803 1.707% 

(Exc1udirg Sweepers) 

Sweepers 4~~ 3Z7 8 67·7°2. 1·656 

3.2. The Committee desired to know the number of vacancies in the 
various categories of posts that occurred during the period from Novem-
ber, 1970 to 1st June, 1974, the number of vacancies reserved for Sche-
duled Castes and Scheduled Tn"bes and the number of vacancies actually 

If 
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filled up by the Scheduled Caste and Scheduled Tribe candidates. The 
information furnished by the Bank of India is tabulated as under: 

No. of 
Category vacan-
of posts des 

Occurred 

Ofli:ers S12 

Clerks 

Subordinate 
Staff 

4205 

No. of 
vacancies 
reserve(! -_._-

SC. 

76 

* 

612 

280 

No. of 
vacancies 

actually filled ----
SC. ST. 

39 28 

* 4 

331 289 

130 

Remarks 

4 By direct rec-
ruitment from 
the market. 

1 By promotion 
from the cleri-
cal cadre. 

35 Recruitment is 
in progress at 
present at 76 
centres through-
out the counuy 
for recruitment 
of about 1930 
clerical posts. 

41 

*No Reservation has been provided for in the case of Promotion. 

3.3. Asked about the I"easons for shortfalls in the employment of Sche-
duled Castes and Scheduled Tribes in the Bank, the Bank of India has 
~tated in a note furnished to the Committee that the main handicap in 
filling the reserved quota from the Scheduled Castes and Scheduled Tribes 
is non-availability of suitable candidates belonging to these communities 
even after giving considerable relaxations/concessions in eligibility norms 
(age and educational qualifications) and also their· inability to pass the 
written test and interview despite relaxations being given in passing the 
written test and intel"view. 

3.4. They have further stated that the first majO!" recruitment to cleri-
cal and officers' posts, afte1' the receipt of orders from the Government of 
India. regarding reservations, took place in 1971-72 fO!" which advertise-
ments were released in 1971. Being the first recruitment after iritroduc-
tion of the system of reservation, the Bank strictly adhered to the terms 
of the notification. Initially, they granted a relaxation only in upper age 
limit by five years for the candidates belonging to these communities. 
However, they were not able to get sufficient number of candidates against 
the reserved vacancies in that recruitment. As a result of experience: 
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gained during the recruitment referred to above, the position was review-
ed and, apart from relaxation of upper age limit by five years, liberal con-
cessionslrelaxatioDS in academic qualification, written test and interview 
were given to these candidates. With these measures, during the last twol 
three years, particularly in the last recruitment of 1973-74, the Baak of 
India has been able to recruit quite a good number of candidates from 
these communities in Oerical and Officers' grade. 

3.5. The Committee wanted to know the number of Scheduled Casre/ 
Tribe candidates who applied for appearing in the recruitment tests held 
during the period from 1971 to 1974, the number of Scheduled Caste/Tribe 
candidates who were considered eligible, the number of Scheduled Castel 
Tribe candidates who actually appeared in the tests, the number of Schedul-
ed Caste/Tribe candidates who qualified in the tests and were called for 
interview, the number of Scheduled Caste/Tribe candidates who were finally 
selected and also the number of vacancies carried forward during .the first, 
second and third years of recruitment. The information furnished by the 
Ministry of Finance (Department of Banking) is at Appendix I. 

3.6. The Committee also desired to know the reasons for not appoint-
ing Scheduled Caste and Scheduled Tribe candidates as per quota reserved 
for them when a large number of applications were received from them 
<during the recruitment held in 1973. The Bank of India has st~d, in their 
post-evidence replies, that during the year 1973, 231 vacancies for Schedul-
.ed Castes and 139 vacancies for Scheduled Tribes were reserved in the 
clerical posts. Against these vacancies, they had received 7768 applica-
tions from Scheduled Caste and 1051 applications from Scheduled Tribe 
candidates. However, in the written test, only 139 candidates from 
Scheduled Castes and 23 candidates from Scheduled Tribes qualified for the 
interview, even after giving them concessions/relaxations in passing marks . 
.at the written test. 128 candidates from Scheduled Castes and 21 candi-
dates from Scheduled Tribes were finally selected for appointment. Simi-
larly, fox Officers' posts, in 1973 (test was held in 1972), out of 175 appli-
cants from Scheduled Castes, 165 were eligible to appear for the written 
1est and only 6 were successful at the written test, after giving them the 
-concessions/relaxations in the passing standard, and all the six candidates 
were finally selected for appointment. 

3.7. The Bank has, however, pointed ou,t that with a view to clearing 
the backlog of unfilled vacancies in the Officers' cadre brought forward 
!rom previous recruitments, they made a special tUl hoc recruitment of 
'Officers in October, 1974 for candidates belonging to the Scheduled Castes 
and Scheduled Tribes from only those who applied for Officers' posts during 
the recruitment of 1973, by reviewing their performance and seleCted addi-
tional 37 candidates (35 Scheduled Castes and 2 Scheduled Tn"bes) in 
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addition to 44 candidates (38 Scheduled Castes and 6 Scheduled Tribes) 
.selected in 1973. Thus, they actually selected 81 candidates (73 Schedul-
cxI Castes and 8 Scheduled Tribes) from the recruitment of 1973. They 
have further stated that the remaining unfilled vacancies in the Officers' 
posts are likely to be filled in when the current direct recruitment of Officers 
is concluded by the end of February, 1975. 

3.8. Explaining the reasons for the backlog of 265 posts of Scheduled 
Tribes in the Oerical Cadre and the steps contemplated to clear this backlog, 
the Bank of India, in a note furnished to the Committee, has stated that they 
have instructed all recruitment centres to fill the reserved vacancies and also 
to clear the backlog of unfilled reserved vacancies, if any, if necessary by 
further relaxation in the stanqard of passing the written test and interview, 
after obtaining the approval of the Head Office. They expect that the back-
log of unfilled clerical vacant:ies will be considerably reduced and possibly 
wiped off in this year's recruitment when all the selected candidates join the 
Bank's service during the oourse of 1974 and eady 1975. The representa-
tive of the Bank of India further stated during evidence that after carrying 
forward, the vacancies reserved for Scheduled Tribes for three years, they 
may have to transfer all these vacancies to Scheduled Castes. 

3.9. The Bank of India bas furnished the latest figures regarding the 
intake of Scheduled CastesJTribes in the services of the 'Bank of India 
(i.e. from November, 1970 to 1st December, 1974) as follows: 

Category Total No. of vacancies 
of posts No. of reserved for (in-

vacancies cJUding the carry 
forward vacancies 

SC ST 

2 3 4 

No. of vacen-
cies actually 

filled by 

SC ST 

5 6 

Percer.t-
age 

SC ST 

7 8 

Shortfall 
if any. 
(actual 

number) 

SC ST 

9 10 "----------------------------------------------
~ Officers 567 
Clerks 5990 

Subordi- 1379 
nate Staff 
(Excluding 
Sweepers) 

-Sweepers 261 

186 

31 

43 
460 

94 

II 

78 8 13"76 1"41 6 35 
685 179 n"44 2"99 9 281 

194 35 14"07 2" 54 -f-6 59 

+indicates appointment mac'e in excess of nserved vacancies" 

3.10. The Committee are uallappy to note the negligible represeula-
1ion of SeheduIed Tribes iD the senic:es of tile Bank of India. Even in the 
CIIIIIe of SeheduIed Cast., • die reserved T8eandes ill the ~ 01 
.meers and derts have not been fiIIecJ in. 'Ibis is a clear indication 01 
tile fact that the Bank of India has not follo ... ed aD -the re5ervatioDorders 
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ia favour of Scheduled Caste and Scheduled Tribe candidates. The COlD-
mittee would, therefore, urge upon the Bank of India to take immediate 
corrective steps to augment the representation of Scheduled Castes aod~ 
particularly, of Scheduled Tribes in tile services of the Bank of India. 

3.11. The Committee al90 regret to find that in the recruitments held 
duriDc the years 1971, 197% and 1973, although quite a large number of 
aiadidates belonging to SeheduIed Castes and Scheduled Tribes applied 
for vario... categories of posts, the DIIIDber of persons selected agaiDst 
the ruerved ..... is quite meagre. The Committee have been informed 
a.at the Bank is now applying relaxed standards more b'berally for Setae-
duled Caste!Tribe candidates and also resorting to special ad hoc recmit-
meuts exelUllively for amdidates belonging to these communities. 1be 
Committee hope that, with its concerted eftorts, the Bank wiD not ouly 
10161 the reserved quota in future reemitments but also clear completely 
the baddop in the intake of Scheduled Castes and Scheduled Tribes ill 
its serrices within two yean. 

3.ll. In this eoatext, the Committee would desire that tile bac:ldop 
of the vaealleies for Sch.edaled Castes and Schednled Tribes to be tiDed 
should be compntecI not froID November, 1970, wheD the Bank received 
the resemdion orders from the Ministry of Finance, but from July, 1969-
when the 14 banks were nationalised and bro~ into public sector. This 
principle IhouId be followed by aD the nationalised banks. 

B. Pre-recruitment Training 

3.13. The Committee desired to know whether any coaching facilities 
are extended by the Bank of India to Scheduled Caste and Scheduled Tribe 
candidates who appear in competitive examinations of the Bank. The 
Bank of India has stated in a written note furnished to the Committee that 
the written tests conducted by the Bank for recruitment of officers/ clerks are 
essentially objective in nature. An attempt is made to see if the candidates 
possess requisite skills required for clerical/supervisory jobs. These skills 
relate to his ability in reasoning, certain numerical ability and ability in 
writing English logically. The emphasis in the English paper is neither on 
grammar nor on idiomatic writing but it is purely functional. From time to 
time, the Bank has submitted its test papers to the Central Government and 
State level Departments making special arrangements for such pre-selection 
training. 

3.14. The Bank of India has further stated that they themselves in co-
operation with other banks, perhaps, at an industry level, might consider 
introducing pre-recruitment coaching classes for candidates belonging to 
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Scheduled Castes/Scheduled Tribes. They believe that the knowledge ac-
quired by the candidates at school or college level should be sufficient pro-
vided they have the basic reasoning ability. 

3.1S. 1be Committee commend the proposal of the Bank of India to 
introduce ~ dasse8 for candidates helonging to Scheduled 
Castes aDd Scheduled Trihes III an industry level in coope.ratioD widt 
odler _tioIIaIised baaks. • ney hope that the introdoetion of pre--
recruitment training coones would help in augmenting the intake of Sche-
duled CastejScheduled Tn1Je candidates in the services of the Bank of 
IDdia. 

3.16. The Committee would also like the Bank of India to furnish 
to all the Pre-EXMDinatioD, aDd Coac~um-Guidance Centres ddails 
.01. employment opportunities in the Bank, mode of recruitment, speci-
men of test papers, etc.~ to euhIe those Centres to draw up suitable 
training programm.es and to provide occupational iDformation to Sche. 
dilled Caste aad SchednIed Tribe applicants. 

C. In-service Training 

3.17. The Committee have been informed that for training of staff, the 
Bank of India has established a joint Staff Training College at Bombay in 
collaboration with the Bank. of Baroda and five Regional Training Institutes 
at various regions with an Apex Training Institute at Andheri. Bombay, 
where instructions are given to the staff both in theoretical and practical 
aspects of Banking. The names of training institutions which impart train-
ing to the Bank employees are as under: 

( 1) Bank of India Staff Training College, Andheri. 

(2) Bank. of India and Bank of Baroda Staff Training College, 
Walkeshwar. 

(3) Regional Training Centres at Bombay, Poona. Madras, 
Ahmedabad, New Delhi, Calcutta, Patna. 

3.18. The Committee have also been informed that besides in-Company 
training, officers are also deputed from time to- time for programmes orga-
nised by the external agencies viz. National Institute of Bank. Management, 
Bankers' Training College of the Reserve Bank of India, Administrative 
Staff College. Hyderabad. etc. The Bank endeavours to depute as many of 
the employees as possible for training courses, seminars, symposia, etc. 
conducted at the Bank's Staff Training Colleges as well as other outside in-
stiWtiODS. 
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3.19. As regards their training programmes, the Committee have been 
informed as follows: 

Programmes for Clerks: 

The Regional Training Centres essentially cater to the training require-
ments of clerical staff and also to those of Officers promoted from the cleri-
.cal staff. There are six programmes for clerks. The duration ~f pro-
grammes ranged from 2 to 3 weeks. Broadly, the courses can be described 
.as under: 

1. Induction Course for freshly recruited aerks. 
2. Basic Course for Clerks (1! to 3 years service). 
3. Induction Programme for clerks to be deputed to Rural Branches 

(freshly recruited). 
4. Course in Advances and Foreign Exchange (2! to 5 year~ service). 
5. Course for Special Assistants. 
6. Course for Clerks-Cashiers. 

Programme for Officers: 

The following courses are designed and conducted: 
1. Programme in Basic Banking for Junior Officers. 
2. Induction Programme divided in two phases for Officers recruit-

ed from the market. 
3. Programme for Accountants in financing smalI scale industries 

and in financing of Agriculture. 
4. Programme in foreign exchange with special emphasis on export 

promotion. 
5. Programme for Rural Branch Agents. 
6. Programme for Middle Level Branch Managers. 
7. Programme for Area Managers/Senior Branch Managers. 
8. Specialised Programmes in Marketing, Personnel Administra-

tion. etc. 
3.20. The programmes are so designed that they are meant to equip the 

-participant for a given job that he is already doing or that is likely to be 
assigned to him in the near futu,re. In view of the fact that the duration 
of the programme is 2/3 weeks, only 2/3 areas are covered. The teaching 
methods used have a blend of theoretical and practical training. The prac-
tical exercises are repetitive. The Management has stated tihat "selections 
made by us so far indicate that these candidates (Scheduled Castes/Tribes) 
'are able to hold their own alongwith the others." 
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3.21. Further handouts and other notes are distributed to the partici-
pants either as pre-reading material or during the lectures. This serves as 
a guide to them for future reference. 

3.22. Asked whether Scheduled Caste and Scheduled Tribe officers are 
provided with more opportunities for institutional training and for attend-
ing seminars/symposia/conferences in order to improve their chances for 
selection to higher categories of posts, the Bank of India has stated that 
training is imparted to only those who are likely to be assigned certain 
duties or are actually doing it. No distinction is made between the candi-
dates belonging to Scheduled Castes and Scheduled Tribes While being 
deputed to variou'S training courses. 

3.ll. The Committee note that the Bank of India is running Regional 
'I'I'IIiDiDg Centres at Bomba1, Poona, Madras, Ahmedabad, New Delhi, 
Calcutta and Patna which essentially cater to the training requirements of 
dsical staff and the ~flicers promoted from clerical staff. The Committee 
would, however, reco~end that special courses at these Training Centrt:s 
IIIlould be ammged for such of the Scheduled Caste Rnd Scheduled Tribe 
andidates as are appointed by the Bank of India with relaxed standards 
80 that they acquire the requisite proficiency and make themselves suitabie 
for higher posts. 

3.24. The Committee note that the Bank of India deputes its officers 
for fraining to the external agencies viz., the National Institute of Bank 
Management, Bankers' Training College of the Reserve Bank of India, 
Administrative Staff College, Hyderabad, etc., and also to seminars, 
syDIposia, etc. condnc:ted by the ,Bank Staff Training Colleg.:s as well as 
..... outside institutions. The Committee would like the Bank of India 
to nominate Scheduled Caste/Tribe officers in considerably larger number 
fer institutional fraiDiDg and seminars, symposia, etc. as per Government 
iBIIructions contained in the Department of Personnel and Administrative 
Reforms O.M. No. 119169-Est(SCT) dated the 15th November, 1971 so 
tIud they acquire the requisite proficiency and give 8 good account of 
tllenuelves. The Bank should also maintain statisti~ of Scheduled Castel 
Tribe officers provided with institutional fraining and deputed for attending 
lIeIIIinars/symposia/ conferences, etc. 



CHAPTER IV 

RJECRUITMENT 

A. Method of Recruitment 

4.1. The Committee have been informed thet the normal procedure for 
recruitment of personnel from the market for all categQries of posts viZ. 
Subordinate Staft1, Oerical Staff and Officers, presently in vogue in the Bank 
of India is as under: . 

Subordinate Staff : -The Bank. does not advertise in the Press fO[' 
recruitment of posts in the subordinate cadre viz. sepoys, watchmen, hamals 
and sweepers, but unsolicited applications received from time to time and 
kept on record together with applications forwarded by the Employment 
Exchange in response to Bank's notification of vacancies to them are 
considered for appointment as and when required. No written test is held. 
but the candidates are selected on the basis of interview only. 

Generally, appointments to subordinate posts are made by Branches 
as and when vacancies are sanctioned. However, in big cities like Barnbay, 
Calcutta, Madras, Ahmedabad., etc., the Bank. does appoint budIee sepoy! 
(temporary sepoys) on leave vacancies and whenever permanent vacancies 
arise, these budIee sepoys are considered in order of priority depending 
upon the maximum number of days they have worked as budlee sepoys. 
Instructions heve been issued by the Bank of India to all branches/offices 
to recruit as many Scheduled Caste and Scheduled Tribe candidates as 
postrible against temporary vacancies. As regards appointment to per-
manent vacancies, branches/offices have been instructed to appoint, as far 
as possible, candidates from Scheduled Castes and Scheduled Tribes only 
till the reserved quota of vacancies and the backlog of unfilled vacancies, 
if any, are cleared. 

Clerical staff:-For recruitment to clerical posts viz., Clerks, Typists. 
Stene-typists and Telephone Operators, a suitable advertisement is given 
in the leading newspapers of the District/State/Region, inviting applica-
tions from eligIDle candidates. 

Vacancies are also notified to the Employment Exchanges and 'Recruit-
ment Notices' are also displayed on the Notice Boards at all Branches. 
Notices for recruitment are also sent to Organisations/ Associations of the 

22 



\ 

21 

Scheduled Castes and Scheduled Tribes communities, requesting them to 
lpODSor eligible candidates for their consideration. 

Candidates fulfilling the eligibility norms have to appear in a written 
test consisting of papers in English, Arithmetic and Indian Language or 
Additional English or General Agriculture (for candidates applying for 
the posts of Agricu:ltural Oerks). Those who pass the written test, are 
called for interview. Candidates for the posts of Typists, Steno-typists 
and Telephone Operators, on passing the written test, have also to appl:ar 
at a speed test in Typing and/or Shorthand or {1 practical test in PBX/ 
PABX Board, depending upon the post applied for. After the interview, 
merit lists are prepared of the successful candidates and candidates are 
offered appointments as and when vacancies arise, subject to their being 
found medically fit by a dQFtor of the Bank's choice and satisfactory 
verification of antecedents. 

Ofjicers.-For the posts of Officers (Banking Officers as well as Specia-
lists like Agricultural Finance Officers, Technical Officers, Legal Officers, 
Personnel Officers, etc.) , a suitable advertisement is given in the leading 
newspapers of the country inviting applications from eligible candidates. 
(hpi.es of the advertisements are also sent to the local Employment 
Exchanges as well as to the Central Employment Exchange, New Delhi. 

In . case of direct recruibnent to the posts of Probationary Officers 
(non-specialists), a written test is administered by the National Institute 
of Bank Management, Bombay, and on completion of the test, a list of 
successful candidates is given to the Bank by the Institute. 
The test is held simultaneousiy at various centres throughout the 
country. Depending upon the number of vacancies, according to the 
gradation, candidates are called for interview. The number of candidates 
called for interview is not less than three times the number of vacancies. 
The interview is taken by the Bank's Recruitment Boord which is presided 
by an outside Specialist, presently Shri K. Radhakrishnan, I.C.S. (Retired), 
who \oVI3S formerly Chairman of the Madhya Pradesh Public Service 
Commission. 

For specialised pos~, viz. Technical, Legal, Personnel Officers, etc., 
110 written test is held but eligible candidates ere called for an interview 
before the Recruitment Board. 

The names of the candidates recommended ITj the Recruitment Board 
are thereafter put up for approval of the Board of Directors. 'J1he Bank 
Iben obtains reports through its own sources on the character and ante-
eedants of the candidates selected and if these reports are satisfactory, 
aubject to the candidates being found medically fit, they are offered 
appointment sa Probationary Officers in the Bank. 
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4.2. Asked as to how the recruitment is processed and co-ordinatecl 

at different centres, the Committee have been informed that the Baat 
issues from time to time, instructions to various recruitment centresl 
branches detailing the policy and procedure to be fol'owed in the case of 
recruitment to various categories of posts. Instructions are also issued 
regarding the manner in which written tests and interviews are to bo 
conducted. In the case of recruitment to the clerical staff, question papers 
for the written test are set at the Head Office and sent to the varioBS 
centres. The answer papers are also processed at the Head Office and 
the names of the sucx:essful candidates at the written test are intimated 
to the Centres to be called for interview. 

4.3. On being asked about the procedure followed by the Bank of India 
for verifying the eligibility certificate of Scheduled Caste/Tribe candidates, 
the Committee have been informed that any of the following certificates 
is accepted by the Bank as sufficient proof in support of a candidate's 
claim as belonging to the Scheduled Caste or Scheduled Tribe. 

(i) Matriculation or School Leaving Certificate or Birth Certificate 
giving the 'Caste' or 'Community' of the .:alldidate and place 
of residence; 

(li) A certificate in the appropriate form issued by one of the 
authorities empowered to issue certificates of verification to 

the Scheduled Castes and the Scheduled Tribes. 

4.4. The representative of the Bank of India has further explained 
during the course of evidence t'hat as regards the physical vertification m 
claims of candidates that they belong to Scheduled Caste or Scheduled 
Tribe they do not get it verified through police as it is time-consuming. 
The Bank has its own SOUTces. They do it through the two references 
made by the candidates. . In case, there is a wrong declaration given by 
any candidate, he can be dismissed immediately. If the Scheduled Castel 
Tribe employees of the Bank find somebody getting a reserved post by 
producing a false certificate, they themselves bring it to the notice of the 
authorities. 

4.5. Asked about the relevance of the test in which a candidate is 
required ~ qualify to the type of work he is· required to perform, the 
representatIve of the Bank of India has explained during evidence as 
follows: 

"1 would like you not to imagine that these people who initially 
come and only count notes, will do only that work for about 
35 years of their service. They would look for promotioa. 
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~ost of such people have become officers. Thereafter, they 
will have to become senior officers. There is need for testing 
the aptitude, speed and response. Our test is more in regard 
to finding out the aptitude. It does not test people in Physics,. 
Chemistr-j or English literature. We want to test only as to 
how a person applies himself." 

4.6. Asked about overall position in regard to getting Scheduled Caste 
and Scheduled Tribe candidates, the representative of the Bank of India 
has stated that they are not finding suitable candidates belonging to 
Scheduled Tribes for officers as well as clerical cadres. 

4.7. On an enquiry as to whether Scheduled Caste/Tribe candidates 
from other areas are also asked to apply when suitable candidates are not 
available from the concerned region, the Committee has been informed 
that officers are recruited on an all India basis and clerks are recruited 
on re~on-wise basis. 

B. Concessions/Rela.xations 

4.8. The Committee have been infonned that the Bank of Jndia gives. 
the following concessions and relaxations to Scheduled Castes and Sche-
duled Tribes at the time of written test/selection/interview: 

(i) Relaxations in age.-The maximum age limit prescribed for 
appointment is increased by 5 years in the case of candidates belonging 
to Scheduled Castes and Scheduled Tribes in all categories of posts. 

(ii) Re,laxations in educational qualifications, written test and in­
terview.-With a view to increasing the inflow of Scheduled Caste and' 
Scheduled Tribe candidates into the Bank, the following concessions/re-
laxations in minimum qualifications/requirements, written test and inter-
view are granted to them while considering them for appointments to the 
different cadres: 

(a) AppOintments to subordinate staff cadre.-Scheduled Caste and" 
Scheduled Tribe candidates are appointed as sepoys and watchmen if they 
have 'p'asse-d Primary School Examination and have elementary knowledge 
of English against the requirements of "studied upto VU/VIII Standard" 
for general candidates. For the posts of Hamals and Sweepers, Scheduled 
Caste and Scheduled Tribe candidates are appointed even if they do not 
possess any educational qualifications. Further, as far as possible, pre-
ference is also given to Scheduled Caste and Scheduled Tribe candidates-
whi1e making appointment to subordinate staff vacancies whether on tem-
porary or permanent basis. 
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(b) Appointment to clerical cadre.-The eligibility norms applicable 

for recruitment to clerical posts have been relaxed in favour of candidates 
belonging to Scheduled Castes and Scheduled Tribes, as under :-

Norms ap)licable in general 

8.S.C. orits equivalent with 55% marks if' aggregate 
offering English and Math(matics at the Exami-
nation 

OR 

Graduates in EC)f'omics/Commerce or post gradua-
tes with pass class marks 

OR 
Law Graduates with 55% marks 

- OR 
Graduates in any other faculty with 4s%marks. 

Marks required for passing the written test 

(i) English 12 out of 40 
(ii) Arithmetic J2 out of 40 

(iii) Indian language or Additional English or 
Gcneral Agr culture 

.Minimumaggreg.lte ma.rks reqUirec'. for passing 

1 

Norms applicable to Scheduled 
Caste E.I"-d Scheduled Tribe 

~ndic'.a!es 

i s.s.c. cr its cquivah r t wilh 

r Ef'glish ard Math(matics 
offered at the Examin2ticI1 .• 

J 

Bout of 40 
10 out of 40 

6 out of 20 

25% 

(c) Appointment to officers cadre.-Scheduled Caste and Scheduled 
Tribe candidates are given the following concessions /relaxations in educa-
tional qualifications for recruitment to Officers' cadre (non-Technical):-

Norms app1i:a"lle in general Norms applIcable to Scheduled 
Caste & Scheduled Tribe 

candidates 

A High Second Class (SSO~ marks and over) Bache-' 
10r's/Master's DCJf!e ill EconomiCS, Commerce, I 
A'Jl'iculture, Business Administration or Indus- I 
trial Engineering. I A Second Class Bachelor's/Master's 

>- Degree(Minimum aggreate of 50% 
OR 1 marks, if no class is awarded) in 

. any subject of a recognised Uni-
First Cla~s Blcltelor's/Master's Degree (Minimum \ versity. 
awegtte of 60% ma~ks, if no class is awarded) in 
any other subject of a recognised University J 

Concessions/Rel/Ullt;ons given in the Written Test : 

Those who obtained grading 'A+' and 'A' were 
caUed for interview at the last recruitment 

, Those who obtained Gradirg'.' + I 'A', 'B+' and 'C+' were called 
for interview at the last 

" rccrruitment. In the current r tecruitment which is in prOgress 
I it is plso proposed to cal) for the f interView those who obtained 

J Grading'C' at the written test. 
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(d) Relaxations/Concessions in promotion from subordinate sta' to 

clerical cadre.-Fligibility of subordinate statl for promotion to clerical 
cadre is determined on the basis of tbeir qualification and length of service 
and the eligible candidates are allOWed to appear in the written test for 
recruitment of clerks along with other outside candidates as and when con-
ducted. The subordinate staff members belonging to Scbeduled Castes and 
Scheduled Tribes are given the following concessions in marks required for 
passing the written test:. 

English 

Marks required for 
passing by outside 

Candidates 

I2 out of 40 

Arithmatic • 12 out of 40 

Indian Language or Additional English or 
General Agriculture. • • • 6 out of 20 

Minimum aggregate marks required for 
passing 40% 

Marks required for 
passing by Scheduled 
Castes/Tribes can-
didates (in dtNing 
other subordinate 
staff members) 

8 out of 40 

10 out of 40 

6 out of 20 

25% 

(e) Relaxations/Concessions in promotion from clerical to ofJic(!r.~· 

cadre.--Promotion from clerical cadre to ofJkers' cadre are. based on 
seniority-cum-meri.t. All eligible candidates are required to appear for • 
trade test conducted by the Bank. Total marts aUoMed·for t1Ie PUtipose of 
selection for promotion are 100, distributed as under :-

(i) Seniority in service to carry maximum 40 marks at the rate of 
2 marks for each completed year of service 40 marks 

(ii) Biucational Qua1i1ications 20 marks 

(iii) 'Trade Test' to test the knowledge of Banking law and 
Practice to carry a maximum marks 25 marks 

(iv) I"lterview by a Committee of Senior OfIicers to carry mui-
mum marks IS marks 

TOTAL 100 marks 

In the case of clerks belonging to the Scheduled Castes and Scheduled 
Tribes, a concession of 10 per cent marks is given in the written test and 

l interview i.e. the marks obtained by them under each of the heads of 
'Written Test' and 'Interview' is raised by 5 per cent with a view to provid-
ing them more opportunities in internal promotions. 

4.9. The Scheduled Caste and Scheduled Tribe candidates are also inter-
viewed separately md on se.parate dates than the general candidates. At 

838 LS-3. 
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some CeAtres, the interviews of Scheduled Caste and Scheduled Tribe candi-
dates are taken before the general candidates so that Scheduled Caste and 
Scheduled Tribe candidates are judged when the Reauitment Board/Com-
mittee has had no experience of the standards of others. This has im-
proved the intake of Scheduled Caste and Scheduled Tribe candidates in the-
services of the Bank 

4.10. In reply to a question, the Committee have been informed that tha 
Bank of India does not pay any travelling allowance to candidates coming 
for interview for clerical and subordinate posts, but candidates called for 
interview for officers' posts are paid First Qass return train/bus fare by the 
shortest route. The representative of tile Bank of India has, however, as-
sured the Committee during the course of evidence that the Bank would 
consider the suggestion for payment of travelling allowance to all Sche-
duled Caste and Scheduled Tribe candidates coming for interview for 
appointment to subordinate and clerical posts in the Bank of India. 

4.11. The Committee Dote the procedure for recruitment to various 
categoriaI of poses beiDg foDowed io die Bank of lIadia. The Committee 
would suaest that io case the requisite Domber of suitable Scheduled 
Caa/Tribe caadidates for clerical aDd subordioate posts are Dot available 
III the region 01' area io wMeb die recruitment for these posts is laid ... 
place, dae Baok of ID" should consider recruitment of Scheduled Castes/ 
Tribes from tile adjoiDiDg rep"_,_ agaiost the reserved vacancies so 
Ibat there is DO shortfall in the represeotatioD of Scheduled Ca*s au" 
SdIedaIed Tribes in tile seniees 01 the Baok of Iodia. 

4.12. The Committee also Dote that the Buk of India does Dot 
advertise the vacaocies for recruitmeDt of subordinate staff in DewSpapers 
bat it coosiders for mcb l'BCBDcies, UDSOlicited applicatioos together witb 
appIiadioas forwarded by the EmpIoymeot Ex~s iD response to its 
DOtificatiODS. The Committee have considered this question at some 
length aod are of tile view that where direct recruitment, otherwise than 
da'ougb u eumioation, is to be made to fill the reserved vacuries and 
required number of applications from Scheduled Caste ud Scheduled 
Tribe candidates are Dot received direct Or through the Employment 
Exc:lumges, tbeIe vacaocies should always be advertised in newspapers in 
order to attract SebecIaIed Caste(l'n1Je caodidates in larger IHImber. 

4.13. The CommIttee nofe that the Bank of India, while considering 
lie ScbedaIed o.te and Sebeduled Tribe employees for promotion from 
clerks' grade to ·o8icers' grade, raises by S per eeot the total marks 
IeCared by 8Dch employees in the 'WriUeD Test' (MaDmum marks-25) . 
• well • in tile 'Interview' (MaxiDIQIII ....ts-15) , wlaich means that 
a ScbedDIecI CaIee or SdleduIed Tribe employee can get a coocession of 
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at the moA ol. two eldra marks. 1be Committee recommend that witJa 
a view to proftdiag the... more opporturuties in iI*mal promotioDS from 
clerical to ofticen' cadre, Scheduled Caste and Scheduled Tribe employees 
rhoaId be aPen 10 per cent coacession in the aggregate marks obtained 
by them oua of the total ID8Ib allotted 1M the purpose of selediOD for 
promotion. 

4.14. The Committee note that interviews fOl' Scheduled Caste/Tribe 
candidates 8Je at present held before the interviews of general candidates 
at some cen1fts. 1he Committee would suggest that the Bank of India 
BbouIcl bold interviews of Scheduled Caste and Scbeduled Tribe candidates 
prior to the interviews held fOl" genenl candidates at all centres so that 
the Scheduled Caste/Tn"be candidates 8I'e not judged in comparison with 
the .-n1 candidates. 

4.15. The Committee also recommend that, as per the Govemment. 
of India orden on the subject, the Bank of India should pay journey fare 
to aD the SdIeduIed Caste and Scheduled Tribe candidates called for 
iDteniew ill connection with recruitment to different categories of posts. 

C. Employment Noticesl Advertisements 

4.16. It has been stated in a written note furnished to the Committee 
that vacancies occurring in all categories of posts in the Bank of India are 
notified to the Employment Exchanges and they are requ""Ited to sponsor 
suitable Scheduled Caste/Tribe candidates within one month of intimating 
the vacancies to them. In the case of appointment to subordinate staff 
cadre, the number of vacancies reserved for Scheduled Castes/Scheduled 
Tribes are indicated in the demands ,placed with the Employment Exchanges. 
As regards recruitment to clerical and officers' cadre, since the exact num-
ber of vacancies are not ascertained at the time of intimating the vacan-
cies to the Employment Exchanges, the actual number of vacancies reserved 
for Scheduled Castes/Tribes are not mentioned in the demands phced with 
them. Sometimes, the approximate number of vacancies reserved for 
Scheduled CastesJTribes are indicated in the demands placed with the Em-
ployment Exchanges. However, the percentage of rc!>ervation of vacancies 
earmarked for them is mentioned in the notifications in all cases. 

4.17. Asked whether the reasons for rejection of Scheduled Caste and 
Scheduled Tribe candidates sponsored by the Employment Exchanges are 
communicated to them, the Committee have been informed that after the 
selection is over, the Bank intimates to the Employment Exchanges the 
names of selected candidates sponsored by them. Reasons for rejection of 
candidates are not and cannot possibly be communicated. Individual can-
didates ale also informed by post of the rejection of their candidature. 
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4.18. The Committee have been further infOl"llV'..d that the exact num-
ber of vacancies reserved for Scheduled Castes and Scheduled Tribes are 
not mentioned in the advertisements inviting applications for Officers' and 
Oerical posts. However, concessions/relaxatioos admissible to them in 
regard to age and educational qualifications and also concessions admissible 
in application/examination fees are mentioned in the advertisements. 

4.19. On being suggested by the Committee that if it is not possible 
for the Bank: of India to give the exact number of vacancies reserved tor 
Scheduled Castes and Scheduled Tribes, they should give at least the 
approximate number of reserved vacancies in all the demands placed by 
them with the Employment Exchanges and in the advertisements issued for 
recruitment, the representative of the Bank of India has stated in his 
evidence before the Committee as follows : 

"We are a little different organisation from a Government Depart-
ment, where the posts are sanctioned by some other completely 
different Department and the particular Department cannot go 
in for recruitment of its own. In our case, we are expanding 
very fast. We give the advertisement and by the time tIle 
selection is made, our requirements increase tremendously. To 
the extent it is possible, we will give, but it wiD be 
approximate ... 

4.20. In reply to a question the Committee have been informed that 
besides Employment Exchanges, vacancies are also notified to the organisa-
tions and associations of Scheduled Castes and Scheduled Tribes such as 
State "Depressed Oasses League, Scheduled Cames/Tribes Welfare Associa-
tions, Adivasi Seva Mandai, etc. in order to enable them to sponsor Sche. 
duled Caste and Scheduled Tribe candidates for employment again&t the 
reserved vacancies. 

4.21. A Study Group of the Committee which visited the Regional Offi-
ces of the Bank of India at Madras . and Calcutta during the month of 
January. 1975, has, however, been informed that they have not sent the 
copies of advertisements for recruitment of different categories of posts to 
Associations/Organisations engaged in the welfare of Scheduled Castes and 
Scheduled Tribes for want of their addresses. 

4.22. The Committee have been further informed that notices for re-
cruitment of clerical staff are sent to colleges and universities with a view to 
getting larger number of applications from eligible candidates. The res-
ponse from colleges/universities has been encouraging and it has helped to 
a cert1in extent to improve the intake of Scheduled Castes/Tribes in the 
services of the Bank. 
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4.23. Asked whether vacancies are notified to the Department of Social 
Welfare of the concerned State, the Committee have been informed that at 
present vacancies are not notified to the Department of Social Welfare of 
the State Governments. The Bank has, however, agreed to notify the 
vacancies to the Department of Social Welfare of the State Governments 
also. 

4.24. In reply to the suggestion made by the Committee that the copies 
of notifications/advertisements of recruitment should also be sent to the 
local MPs/MLAs belonging to Scheduled Castes and Scheduled Tribes sO 
that they could also bring the vacancies to the notice of deserving Scheduled 
Caste/Tribe candidates, the Bank has stated that since the vacancies are 
advertised in the leading newspapers (including vernacular newspapers) 
throughout the country and also notified to the Employment Exchanges, the 
Bank does not consider it necessary to send copies of such advertisements! 
notifications to the local MPs/MLAs belonging to Scheduled Castes/Tribes. 

4.25. On being explained by the Commntee dttriftg evidence that many 
Scheduled Caste/Scheduled Tribe people approach the members of the 
Committee for help in getting employment, the representative of the Bat 
of Indias agreed to send copies of such advertisements for circUlation to 
the members of the Committee. 

4.26. On being SDMested by the CoDlinittee to IK9vertise !he vacancies 
reserved for Scheduled Castes audSehedoled Trittes througb the medium 
of A.I.R., the representative of the Bank of India has promised during 
evidence to look into the suggestion. 

4.17. TIle CommiUee regret to DOte that the Bank of IIUIa does DOt 
-.-ertain tile euct DIUIIher of 'fllC!aIIcies resened fair Sdleclu1ed Castes and 
Scheduled Tribes before iHIiIBatiII& its requbmeats to Employment Ex-
cbaaps .... does not, therefore, meotioD tile exact DDlBher of reserved 
vacaoeies ill its d..... placed with 1Ile Emplo,meot Exclumges. 'I1Ie 
ConMait1ee I'eCOIDmeIld that the But of IDdia should assess its IIUUIpOM!f 
requiremeDts 8IId ...... lis recnriaoeat iii .. eb • ..,. tIlat die exact DUDlhen 
of ftC8DCies reserved for Schedaled Cutes and Scheduled Tn"hes are al-
ways ucertaioed at the time of intimamlg the vacaocies to the Employ-
ment Excbanges. 'Ibe Bank. should mention the exact number of vacan-
cies reserved for Scheduled Castes/Tn"bes in its demands placed with the 
Employment Exchanges. The Committee also suggest that specific reasons 
for the rejection of Scheduled Caste and Scheduled Tribe candidates who 

\ have been sponsored by the Employment Exchanges shollid invariably be 
communicated to the Employmeut Exchanges as per the Govemment of 
India Orders contained in the Ministry of Rome Affairs O.M. No. 14/12/ 
67 .. Est(D) dated the 10th AprD, 1968. 

4.l8. 'I1Ie Committee IDrther llllgest tbat the .. umbers of vacancies 
J'es(.ned for Scheduled Castes and Scheduled Tribes respectively should 
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also be me....... ia·fIIe recruitment advrtisements published in new. 
paper •• 

4.29. It bas come to the notice of the Committee that in advertise-
ments issued for the recruitment of certain categories of posts in the Banks~ 
one of the conditions is tbat the candidates should have a minimum pres-
cribed period of experience, which is not possible for Scheduled Casle and 
Scheduled Tribe candidates to possess. The Committee feel that this con-
dition of previous experience debars a large number of othenvise qualified 
Scheduled Caste and Scheduled Tribe c:mdidates flOm applying. The 
Committee, therefore, recommend that barring exceplional cases, this con-
dition of previous experience should be dispensed with in the case of Sche-
duled Caste and Scheduled Tribe c:mdidates in respect of all categories 
of posts. 

4.30. The Committee are distressed to learn that the Regional Offices 
of the Bank of India at Madras and Calcutta do not send copies of adver-
tisementB of recruitment to die Associations/Organisations engaged in the 
welfare of Scheduled Castes and Scheduled Tribes. The Committee re-
co.mmend that simultaneously with the issue of recruitment advertisements 
in. the Press and requisitioas to Employment Exchanges, vacancies occur-
ring in the Bank of India should also be notified to all the recognised 

. AssoclatioDs/Orpnisations of Scheduled Castes and Scheduled Tribes and 
also to die DepartnaentI of Social/Tribal Welfare of the concerned State 

'Governments. Copies of such advertisements '1hould also be sent to aU 
the Pre-ExamiDation Training Centres for Scheduled Castes and Scheduled 
Tribes. 

4.31. The Committee also suggest tbat copies of all advertisements for 
recruitment in the Bank should simultaneonsly be sent to the members of 
the Parliamentary Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes. local Scheduled Caste and Scheduled Tribe members 0' 
Parliament and Scheduled Caste and Scheduled Tn'be members of the 
concerned State Legislatures so that they could also help in sponsor-
ing Scheduled Caste/Tribe candidates for employment in the Bank 0' 
India. 

4.32. The Committee fmther suggest that In order t!) !dve wider publi-
city to the vacancies reserved for Scheduled Castes and Scheduled Tribes. 
the Bank of India should advertise these vacancies throogh the medium of 
AD Iadia Radio. 

1>. Selection/PrOmotion Boards 

4.33. It has been stated that the Committee for interviewing candidates 
for promotions from subordinate staff cadre to clerical cadre consists of 
a few senior Officers of the Bank if ,the recruitment is to be made for 
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Head Offk:ejBombay Office and Branches in Bombay. At up-country 
Branches, the Committee normally ccmists of the Manager/Agent and 
Accountant of the Branch. So far as promotions from the clerical cadre 
to officers' cadre are concerned, there is a Committee of senior officers 
which interviews the candidates and screens them for promotion. So far 
as promotions across the Grade Bars from lower to higher grade are COD-

cerned, a primary Committee of senior officers first considers the cases or 
the officers due for promotion during a particular period. On the basis 
of performance appraisal reports on them, the Committee frames its recom-
mendations for consideration by the- Head Office Committee of Executives 
presided over by the Chairman and Managing Director. The constitution 
of the primary Committee of officers which goes inoo the cases of officers 
due for promotion from one grade to another is not fixed-it is decided 
every time on ad hoc basis. 0" the last occasion, the primary Committee 
consisted of-

(i) The Chief Manager, Operations; 

(ii) The Chief Manager, International Department; 

(iii) The Chief Manager, Inspection and Audit; . 

(iv) A senior officer from the Personnel Department, Head Office. 

4.34. Asked whether all'Y representative of the Scheduled Castes and 
'Scheduled Tribes is included in the various Selection/Promotion Com-
mittees set up by the Bank of J;ndia as per Government of India orders 
"[Cabinet Secretariat-Department of Personnel and Administrative Re-
forms O.M. No. 27(4)(iii)/70-Est SCT] dated the 2nd September, 1970, 
the Bank of India has stared that inclusion of Scheduled Caste/Tribe 
officers in the Recruitment Board/Committee would be possible only when 
officers belonging to these categories have reached sufficient seniority. How-
ever, experience conveys tlhat this by itself does not act as a handicap. 

4.35. The Committee desired to know whether any Scheduled Castel 
Tribe member from outside is taken in the Selection Boards/Promotion 
Committees set up by the Bank of India if no suitable officer was availa-
ble in the Bank. The representative of the Ministry of Finance (Depart-
ment of Banking) has stated in his evidence belore the Committee that it 
is against the convention of the Bank. These are internal Committees and 
officers who belong to 'A' Grade or at least 'B' Grade and who have 
Tendered service for about 12 to 14 years are taken as members of these 
Committees. 

4.36. 'I1Ie Com"'- would urge that tUI such time _ die common 
YemJifmeDt II&eJICY eMisaged ia the BIIIlIdng Service Commiuioa _ 
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1974, is set up, a I'eJIl"fIi"ntative of die SdIeduIed Caste's!1'ribes should be 
lippOiDted on tile Selection/Promotion Committees set up by the Bank of 
IDdia for recruitment/selection of oflicers and clerical std. U a compe-
tedt Sc:beduIed C.te/Tribe officer is not available in the Bank for the 
purpose, a mitable Scheduled Caste/Tn"be oflicer from other Nationalised 
Banb/Minisaries/Departments should be associated with these Selection/ 
Promotion Committees of the Bank of India. 

4.31. 'I1le eon.itIee desire ... .. BaatUiII Senke Commission, 
when established, sIIonId have oae-fourth of its members belonging to 
SchedIIIed Cutes and Schednled TriIJe8. 

E. DereservatiOD 

4.38. The Committee have been informed that the first major recruit-
ment of clerks and officers in the Bank after adoptiOn of the reservation 
orders with effect Ifrom November, 1970, took place in 1971-72 and the 
unfilled reserved vacancies during that recruitment ·year have to be carried 
forward upto a period Of three recruitment years before the reservation is 
finally treated as laip8ed. It has been stated by the Bank of India in a 
written note that the question of dereserving vacancies, if any, both in cleri-
cal and officers' cadre would arise only early next year. However, before 
any reserved vacancy is dereserved and filled up by a general candidate, 
prior approval of the Board of Directors for officers' posts and that of the 
Chairman and Managing Director for clerical and subordinate posts will be 
obtained, as per the procedure laid down in this regard. Ftuther, the Bank 
will also ensure that the following steps are taken to bring the reserved 
vacancies filled by direct recruitment to the notice of members of Scheduled 
Castes and Scheduled Tribes before they are dereserved: 

(i) Advertisements will be given in the leading newspapers through-
out the country exclusively for Scheduled Castes and Scheduled 
Tribes, if candidates are not likely to be available through the 
Employment Exchanges; 

(ii) All vacancies will be sim!ultaneously notified to the local/re-
gional Employment Exchanges; and 

(iii) Copies of the advertisements will be sent to the regional !local 
Employment Exchanges and also to the Director General of 
Employment Exchanges, New Delhi. 

4.39. The Committee have been further informed that since the Bank 
has been for the last 2/3 y~ars able to recruit quite a good number of can-
didates from these communities in all the categories of posts, it is expected 
that within a period of six months, the Bank will have no backlog of unfilled 
vacancies. 
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4.40. The Committee wanted to know the total number of vacancies 
carried :forward (including the vacancies carried forward in each year) dur-
ing the first, second and third years of recruitment in all categories of posts 
since the adoption of reservation orders by the Bank of India. The infor-
mation furnished by the Bank is tabulated as under:-

Years of 
recruitment 

1971-72 

1972-73 

1973-74 

Officers 

S.C. S.T. 

24 14 

51 26 

6 35 
(Recruitment is 

in progress) 

Vacar:cies carried forward 

Clerks 

S.C. S.T. 

69 36 

185 179 

18 265 

Subordinate staff 
(excluding 
s~pers) 

S.C. S.T. 

17 10 

2 33 

-I 57 

-Indicates candidates appointed in exce&s of the reserv(d vacar..cies. 

Sweepers 

S.C. S.T. 

"'22 -I 

-70 r 

"33 

4.41. During evidence, the representative of the Ministry of FiDaDce has 
assured the Committee that they will not dereserve any vacancy reserved 
for Scheduled Castes and Scheduled Tribes in the Bank of India. When 
his attention was drawn to 265 carried !forward vacancies of Scheduled 
Tribes in the clerical cadre during· the recruitment year 1973-74, the wit-
ness has stated that these will be exchanged with Schecluled Caste candi-
dates, if suitable Scheduled Tribe candidates are not available. 

4.42. The Committee are distressed to note that a I.. DIIIIIber of 
l'acancies reserved for Scheduled Cautes and Scheduled Tribes, eve!ll in cleri-
ad and subordinate sfaft' cadres, -e beaD. carried forw .. d by the But 01 
India from year to year. 'Ibe Committee would urge upoa the Bank er 
In ... to take energetic steps to fill up all the unfilled reserwd vacancies 
expeditiously by resorting to special recruitment confined to Scheduled 
Castes and Scheduled Tribes oaly. 

4.43. 'I1Ie Committee apJJreCiate the ~ of the Bank 01 IDdia 
that there will not be any lapsing of vacancies rese"ed for Scheduled Castes 
.. d ScbedaIed TIibes. The Bank should ensure that at Ieast Ia the care of 
dericaJ and subo.rdinate cadres dlere is no need for dereservation of the 
reserved vacancies and consequently DO need for the carry fonnwd of IUdt 
\'8CSIlcl es. 



CHAPTER V 

ADMINISTRATION 

A. Maintenance of Rosters 

5.1. The Committee have been informed that with a view to giving pro-
per effect to the reservations prescribed for Scheduled Castes and Scheduled 
Tribes, the Bank of India instructed its Branches/Offices to maintain Ros-
ters/Registers with effect from the 1st April, 1973. Each Recruiting 
Branch/Office is, :!! present, maintaining a 100 point roster for the recruit-
ment of subordinate and clerical staff and the Personnel Department at Head 
Office of the Bank is maintaining a 40 point roster for recruitment to the 
Officers' cadre. Since the Bank has not yet started providing for reserva-
tion in promotions, maintenance of Rosters in the case of promotions does 
not arise at present. Also, the Bank: does not maintain Rosters for the 
recruitment of staff to vacancies qf purely temporary nature. 

5.2. Asked about the reasons for delay in introducing the Rosters in 
the Branches/Offices of the Bank, the Bank of India has stated in a written 
note furnished to the Committee that prior to the receipt of draft directive 
from the Bureau of Public Enterprises, the Bank was prOviding reservations 
to the extent of 15 iPCr cent and 7 i per cent for Scheduled Castes and Sche-
duled Tribes respectively for recruitment to all categories of posts on all-

. IOdia basis. The draft directive provides that reservations are to be made 
on different ratios in different States for clerical and subordinate staff on a 
iocal/regional basis. Since the implementation of the revised procedure 
envisaged some practical difficulties, the matter was under correspondence 
with the Department on Banking, Ministry of Finance, for some time and 
finally the Bank was asked to follow the revised procedure. In view of 
this, there has been delay in introducing the Rosters in the Branches/Offi-
<:es of the Bank. 

5.3. Asked as to how the Bank ensured before the introduction of Ros-
ters t3a: the vacancies and points of recruitment reserved for Scheduled 
Castes and Scheduled Tribes in a recruitment of clerical and 'Subordin~lte 
staff were actually filled by such candidates, the Bank of India has stated 
that in each recruitment, they have been reserving vacancies for Scheduled 
Castes and Scheduled Tribes according to the prescribed quota aI'-d were 
maintaining two seplI"ate Select Lists-{)ne for general candidates and the 
other f0r Sch-d:"cd Caste· and Sc3cduled Tribe candidates. Candidates 
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were appointed from both the lists upto available vacancies. The unfilled 
reserved vacancies in each recruitment were carried forward to be filled in 
the subsequent recruitment. Although, the prescribed Rosters have been 
kept at Branches with effect from 1 st April, 1973. the unfilled carried for-
ward vacancies prior to the 1st April, 1973 have been accounted for in the 
subsequent recruitments and shown in the Rosters maintained after the 15t 
April, 1973. 

5.4. As regards the inspection of Rosters, the Committee have been 
informed in a written note that an Officer of the Personnel Department, 
Head Office, Bank of India, has inspected the Rosters maintained at a few 
recruitment centres. The Bank has now taken a note to inspect the Rosters 
regularly at the time of annual inspection at all recruitment centres. 

5.5. Tbe Committee are unhappy to note that tbe Bank of India 
introduced Rosters 1riftt effect from tbe 1st ApriI~ 1973, although the 
orden relating to reservatiOll5 for Scbeduled Castes and Scheduled Tribes 
were adopted by the Bank as far bad.; as November, 1970, and, befOl'e 
April, 1973, there was DO proper system to give due representation to the 
Scbeduled Castes and Scheduled Trihes in different categories of posts. 
De Committee also DOte with concern that it took more than three years 
lor die MiDBtry of FiJumce (Department of Banking) to decide that the 
~ R~. should ble maintained· by~ .. Ball! :of ·Iildia. The 
Committee wonld. however, like to point out that Roster is a mechanism 
to keep a watdI on the proper and adequate imake of the Scheduled 
Castes and SclaeJldld 'I'riIMaI in serrices-andthat. it wOQkloeease to bave 
Bny sjgni6 ......... ~ II it is not maintained properly. The Com-
mittee woold, therefore, stress that Rosters sbould be properly maintain 
ed by all the Recnitment Branches OfIices of the Bank of India and they 
should be checked regularly by die competent anthorities in accordance 
with the profOl'ma prescribed vide the Cabinet Secretariat (Department 
of Peno*el and Administrative Reforms) O.M. No. 8/8/71-Est(SCT). 
dated the 22nd April, 1971. Discrepancies noticed duriag the COUI'Se of 
inspection of Rosters should be rectified immediately and also brollgbt 
to the notice 01 the G-..I Manager of the Bank. 

B. Liaison Ofticer:/ Cell 

5.6. The Committee have been informed that in conformity with the 
instructions received from the Ministry of Finance (Deoartment of Banking) 
in 1970, Executive Chief Manager, Personnel & Industrial Relations, has 
been designated as Uaison Officer at Head Office of the Bank of India to 
en8uredue compliance of the orders 8I!ld instructions pertaining to reserva-
tion of Vllcancies in favour of Scheduled Castes aDd Scheduled Tn"bes and 
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other concessions admissible to them. At the Regional Offices, the Officer-
in-charge of the Personnel Department ensures due compliance of the 
orders "aDd instructions pertaining to reservationc; for Scheduled Castes and 
Scheduled Tribes. 

5.7. The Liaison Officer has been entrusted with the following duties 

(i) ensiuring due compliance with the orders/instructions pertaining 
to the reservations of vacancies in favour of Scheduled Castes 
and Scheduled Tribes and other benefits admissible to them; 

(ii) collecting, consolidating and despatching the annual retums 
relating to representation of Scheduled Castes/Tribes; 

(iii) supplying the information, answering questions and queries and 
clearing doubts in regard to the matters regarding representa-
tion of Scheduled Castes and Scheduled Tribes; aDd 

(iv) conducting amual inspection of Rosters/Registers maintained at 
the recruitment centres with a view to ensuring proper 'iIaplo-
mentation of the reservation orders. 

5.8. 'It has a1ao been stated that a Cell with adequate &&aft has been 
set up in the PerSOllDel Department, Head Office, undecthe direct control 
of the LiaisoD 0Iicer to assist him in d.iscbargiug ·his duties eflootively. 
Similarly, at each Regional Centre, the Officer-in·charge of the Personnel 
Department is assisting the Liaison Officer at tlte .He'ad OJise for the 
purpose. The een is assisting the Liaison OfBcer ia implemeDting the 
various Government directives regarding the reservation for, and emplo\'-
ment of, Scheduled Castes and Scheduled Tribes in the Bank's service. It 
alSO attends to the complaints and grievances of the Scheduled Castes and 
Scheduled Tribes in the matter of reservations/representations in the 
Bank's service. 

5.9. On an enquiry as to whether the Liaison Officer appointed in the 
Bank of India inspects the Branches of the Bank to ascertain that the 
orders regarding reservations for Scheduled Castes and Scheduled Tribes 
are implemented by them, the representatives of the Bank of India has 
stated during evidence tllat the Chief Executive Manager of the Bank who 
has been nominated as the Liaison Officer, inspects different Branches of 
the Bank and, in the course of his normal inspections, he also looks in.to 
the implementation of reservation orders. Some junior officers also aSSIst 
him in this matter. He has further stated that the Bank will issue 
instructions that the implementation of reservation orders by' variou.s 
Branches of the Bank should be specially mentioned in their audit 
reports. 
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5.10. Asked ~hether ~ liaison Officerli have submitted any report to 
the Bank regarding working of the i eservation orders, the Bank of India 
in a ~tten note submitted to the Committee has stated that they have not 
submitted any report so far. They have now taken a note to give the 
assessment of the. performance regarding the working of the reservation 
orders for Scheduled Castes and Scheduled Tribes in !~e il:::1k ia the 
inspe:tion re'pOrts . 

.5.11. Asked whether a Cell has been set up in the Ministry of 
Finance (Department of Banking), the representative of the Ministry of 
Finance has stated during evidence that a Cell in the Ministry of Finance 
(Department of Banking) was created in January, 1973 to watch the 
implementation of orders relating to reservations for Scheduled Castes and 
Scheduled Tribes in the nationalised Banks. The Deputy Secretary, who 
has been nominated as Liaison Officer for this purpose, is there from the 
Nery beginnmg i.e., 1971. Supporting staff was provided in January, 1973. 
The Cell comprises of a Deputy SecretarY, one Section Officer, two Assis-
tants and one Lower Division Clerk out of which the SectiPD Officer and 
'one Assistant belong to the Scheduled Castes. The Ministry of Finance 
;(Ddpartment of Banking) receive half-yearly and annual reports from the 
nationalised Banks and the Cell examines those reports bank-wise, and 
bring to light the deficiencies, backlogs, rejections, etc. The Ministry 
take up the deficiencies, if any, with the Chairman of the concerned Bank: 
for remedial measures. Important matters go up to the level of Secretary, 
Ministryaf FinaDce (Department of Banking). Complaints from the 
'Scheduled Caste/Tribe employees are also 'attended to by this Cell. 

5.12. Asked whether any report is published on the activities of the 
'Cell, the representative. of the Ministry of Finance (Department of Bank-
ing) has stated during evidence that the Cell is a part of the Departmcnt 
·of Banking and there is a continuous re'porting, but the Cell docs not 
issUe any reporCabout its activities. The activities of this Cell are published 
in 'the Annual Report of the Department of Banking which is laid on the 
Table of both the Houses of Parliament. 

5.13. The Committee desired to know whether the Ministry of 
FinanCe have come across any case where the concerned officers in the 
Bank of India have deliberately not taken appropriate action to provide 
representation to the Scheduled Castes and Scheduled Tribes. The rcpre-
"SeJltative of the Ministry has stated in his evidence before the Committee 
that the Ministry of Finance (Department of Banking) issued instructions 
regardrng reservations for Scheduled Castes and Scheduled Tribes to the 
Bank of India at the end of 1970 and immediately thereafter the B1nk 
took action ta in:;:>lemcnt the policy of reservations. They are slowly 
fulfilling the backlog in the intake of Scheduled Castes and Scheduled 
'Tribes ia the services of the Bank. The Ministry have not so far come 
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across any case where there has been wilful act on the part of officials 01 
the Bank to deprive Scheduled Castes and Scheduled Tribes of their 
representation. 

5.14. The Committee note that the Bank of India bas designated the 
Executive Chief Mannager, Personnel and Industrial Relations, at the-
Head Office as the Liaison Officer and has also set up a separate CeU 
to, assist the Liaison Officer in the implementation of Government onIers 
regarding reservatiOll8 for, and employment of, Scheduled Castes and Sche-
duled Tn'bes in file services of the Bank. The Committee would like the 
Bank of India to designate similar Liaison Officers and set up similar CeUs 
In aU the RegiOnal Offices of the Ba'.lk of India to watch the implementation 
of orden pertaining to, and to look into the griev_ces of, Scheduled 
Castes and Scheduled Tribes. The Liaison Officer should eDSIIl'e that the 
reservation orders are (uHy implemented and that file rosters are maln-
tained properly. He will be held re.sponsihle if the reservation orders are' 
not observed and if the resters are not maintaiued according to the 
orden laid cIowD.i The Committee would also like the Bank of India to· 
indude a note about the activities of this CeD in its Annual Report. 

C. Annual Statements 

S.lS. In a written note furnished to the Committee, the Ministry of 
Fmance (Department of Banking) have stated that they are receiving the 
following reports from the Bank of India: 

<a) AIlD!ual statement about representation of Scheduled Castes, 
and Scheduled Tribes in the services of the Bank; and 

(b) Half-yearly reports-1st January to 30th June and lst July to. 
31st December-showing the number of v~cancies reserved,. 
applications received and n~r Of persons recruited, etc. 

5.16. I has been further stated that the annual statements are being 
received by the Ministry from the year 1971, i.e. as on 1st January, 1972 
onwards, and half-yearly reports are being received from 1973 only. A 
specimen copy each of these statements is at Appendix. II. 

5.17. The Committee wanted to know the nature of discrepancies or 
shortcomings that have come to the notice of the ~iaison Officer of the 
Ministry while scrutinising these statement6 on receipt fro~ the Bank of 
India and the acticn taken thereon. The Ministry of Froance (Depart~ 
ment of Banking) have stated that information received from the Bank 
of India from time to time has revealed that recrui~ent ~f Scheduled 
Castes and Scheduled Tribes, though showing progressive ~crease, has 
not been according to the required quota. This has been poroted out t() 
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the Bank advising it to take suitable measures to clear the backlog of 
reserved vacancies. A'S a result, the Bank of India had to resort to a 
special recruitment for Scheduled Castes and Scheduled Tribes. 

5.18. In reply to a question, it has been stated that copies of annual 
statements are not sent to the Bureau of Public Enterprises/Department of 
Personnel and the Commissioner for Scheduled Castes and Schedl.;\ed 
Tribes. 

5.19. The Committee are unhappy to note that the annual statements 
showing the total nomber of employees in tbe Bank of India and the 
number of Schednled Caste and Scbeduled Tribe employees among tbem, 
WI on lst January, 1972, ~ submitted by tbe Bank to tbe Ministry of 
Finance (Department of Banking) towards the end of October, 1972, 
a1t1aougb it sbould have been sent latest by tile 31st of Marcb, 1972. The 
Committee also note tbat tbe Bank of India bas not been submitting to, 
the Ministry OIl Finance annual statements in the prescribed proforma· 
showing particulars of recruitments made during a calendar year and tbe 
numbers of Scheduled Castes and Scheduled Tribes among the persons 
recruited. The Bank h8s instead been sending half-yearly reports sbowing 
partic:ulars of recruitment. The Committee would like the' Ministry of 
Fiaance (Department of Banking) to ensure- that these aDlJUal statements 
prepared _ dae pnscriW proformae are submiUed to them by the Bank 
of India as soon • after the lst Januaa-y of the following year as possible 
and latest by the 311t of MardI as laid down iD tile Cabinet Secretarid 
(De ........ ent of Personnel and Administnttive Reforms) '(}'M. No. 17l 
3/70-Estt(SCT) dated the 1st January, 1972. Tbe Committee would also 
like die Ministry of Ji1rumci (Department of· Banking) iIDd ,die Bank of 
IDdia to make a thoro,ugb and analytical stud" of . the . annual -statements 
compiled by the Bank of India and take prompt and effective measures 
to remode the deficiencies noticc!l. 

5.20. The Committee would further like the Bank of IIlIaia to for-
ward a copy each of their Annual Statements regarding representation of 
Scbechfted Castes and Scheduled Tribes in tbe services of the Bank to 
the Cabinet Secretariat (Department of Personinel and Administrative 
Reforms) and also to the Commissioner for Scheduled Castes and Scbe-
duled TrIbes simultaneously, when the Bank sends these Statements 'fD 
tbe Ministry of Finance (Department of Banking). 



CHAPTER VI 

MISCELLANEOUS 

A. Housing Fac:ilities 

6.1. It has been stated that the Bank of India provides housing 
facilities to it~ employees. The Bank has constructed quarters for its 
subordinate'staff members in Bombay and Ahmedabad. Besides, in places 
classified as 'Project Areas' like Rourkela, Bokaro Steel City, Chas and 
Bhilai, the Bank has provided quarters for clerical and subordinate staff 
members on subsidised rentals. The Bank also grants loan to its em-
ployees on concessional rate of interest on individual basis and also to the 
Bank's BlDpioyees' Co-dperative Housing Societies, for acquisition of a 
site, a plot of land, house or fiat. -.' 6.2. The Committee desired to know as to whether any reservations 
were made for the Scheduled Caste/Scheduled Tribe employees of the 
Bank in the allotment of accommodation. The Bank of India, in a written 
note furnished to tbe Committee, has stated that allotment of the fiats 
in the Bank's subordinate staff quarters is made on the basis of seniority 
and as such DO reservation is made for Scheduled Caste and Scheduled 
Tribe employees of the Bank in this regard. Since tlte above facilities 
are extended to all employees, i'llcluding employees belonging to the 
SchedUled Caste$/Trlbes, DO special consideratiOn or concession is shown 
'0 employees beloagtng to the Scheduled Castes and Scheduled Tribes at 
present. Wherever Quarters are not provided, employees have either availed 
of the facmty of loan on individual basis or through Bank's Employees' 
Co-operative Housing Societies. 

6.3. On being sUggested by the Committee that the Bank of India 
,hould also make necessary reservations for the Scheduled Castes aIld 
Scheduled Tribes in the allotment of accommodation as has been done 
by the Central Government, the representative of the Bank of India has 
assured the Committee during evidence that they will look into the sug-
gestion. 

6.4. ne Committee regret to aete flIat whDe the BalIk of Iadia pr0-
vides housing facilities to its employees. it has DOt 10 far provided any 
reservations for Scheduled Caste and Scheduled Tribe employees in the 
1l1Iotment of accommodation. The Committee suggest that 10 per CeDe 
'l"eservation for Scheduled Cl'stc lTribe employees should be provided by 
'the Bank of India io file allotment of accollUllOdation. on the same lines 
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85 is beiDg doIIe by tile CeJdraI Government for its employees 85 per the 
Govermaeat of IDdia(Diredonte of Estates) Office Memoranda No. 12035 
(5)169-PoI(lI), dated tile 6th November, 1969 8Ild No. 12035(3)173-Pol 
(II), dated the 24tb September', 1973 on the subject. 

B. Sohemes for Economic Development 

6.5. In a note furnished to the Committee, it has been stated that the 
scheme of diJlerentUil rates of interest on advances was announced in the 
Parliament by the Minister Off Fmance on the 25th March, 1972. This 
scheme is designed to help the economically backward sections of the 
community, covering Scheduled Castes and Scheduled Tribes, physically 
handicapped persons and others engaged in traditional crafts like basket 
making, shoe making, etc. and orphanages. In June, 1972, the Bank of 
India received the detailed guidelines from the Reserve Bank of India and 
this scheme was launched in identified districts in August, 1972. 

6.6 .. The salient features of this scheme are as under:-

(i) The concessional rates of interest namely 4 per cent per annum 
is available to the borrowers belonging to the following sections 
in the notified districts:-

838 lS-4 

(a) Scheduled Tribes, Scheduled Castes and other engaged on 
a very modest scale in agriculture and/or allied ;:lgricultural 
activities. 

(b) People who themselves collect, or do elementary processing 
of, forest products, and peQPle who themselves collect 
fodder in difficult areas and sell them to farmers or 
traders. 

(c) People physically engaged on a modest scale in the 
field of cottage and rural industries and vocations such 
as cutting cloth and sewing garments, making reasonable 
cheap eatables, home delivery service of articles and 
commodities of daily use, running wayside tea stalls, 
plying of self-owned manual rickshaws and cycle-
rickshaws, repairing of shoes/sandals mainly by hand, 
basket making by hand, etc. 

( d) Indigent students of merit going in for higher education 
who do not get scholarships/maintenance grants from 
governmental or ·educational authorities. 

(e) Physically handicapped persons pursuing a gainfDl 
occupation where some durable equipment and/or con-
tinuous supply of raw material is useful. 
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(f) OIpbaOBgea aod Women's Homes where saleable goods 
are made and for which no adequate and depeodllble 
source of finance, e.g., endowments or regular charities,' 
exist. 

(ii) A person belonging to the above categories io; eligible 
l'rovided:-

(a) his family income from all sources does not exceed 
Rs. 2,000 per anoum. in an urban or semi-urban area 
or Rs. 1200 per annum. in a rural area; aDd 

(b) he does not own any land or the size of his holding 
does not exceed one IICrein the case of irrigated land 
and 2.5 acres in the case of non-irrigated land. 

(iii) The Government liberalised the Scheme and introduced the 
following changes in February/March, 1973:-

(a) The area of operation of the scheme is extended by 
including all Small Farmers Development Agency / 
Marginal Farmers & Agricultural LaboUl'ers' Agency 
districts in the list of identified district; 

(b) the income criterion for eligibility is liberalised and 
persons with annual income upto Rs. 2,000 in rural 
areas and Rs. 3,000 in semi-urban and urban areas 
were made eligible; 

( c ) the amount of advance that could be given is enhanced 
from Rs. 500 to Rs. 1,500 for working capital advance 
and from Rs. 2,500 to Rs. 5,000 for term loan; 

(d) the institution for physically handicapped persons and 
orphanages and women's home were made eligible 
irrespective of their location i.e., even if they are outside 
the identified districts they wm be eligible for 
concessional finance. 

6.7. Asked about the number of SchedUled Castes and Scheduled 
Tribes benefited by this scheme, the Bank of India has stated that this 
information is not readily available with them. . 

6.8. In reply to a question, the Bank has stated that they do not 
llave any special scheme (Credit Schemes) for the socio-economic 
development of Scheduled Castes and Scheduled Tribes communities 
exclusively. Their various general credit schemes are also applicable 
to the members of the Scheduled Castes and Scheduled Tribes. However, 
the Bank has formulated/implemented the following special schemes 
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wherein the financing of Scheduled Caste and Scheduled Tribe communi-
ties is also undertaken:-

(i) Warana integrated Dairy Development Scheme. 

(ii) Government of Maharashtra scheme for Landless Labourers-
Model Colonisation Scheme in Sholapur District. 

(iii) Financing under the Marginal Farmers and Agricultural 
Labourers Agency Scheme. 

(iv) Tribal Development Project. 

(v) Goat rearing Unit in Tarana Block of Ujjain District. 

6.9. A Study Group of the Committee which visited the Regional 
Office of the Bank of India at Pocna during January, 1975 has been 
informed that the Maharashtra Region has been forging ahead with a 
number of schemes for the economic uplift of the neglected sector in 
general and small farmers, landless labour in particular. One of such 
schemes has been the scheme of identifying and rendering all-out 
assistance to the two pockets of Adivasis near Pen in Kolaba Di~ct. 
The details of the scheme as well as the achievements made under this 
scheme are given in Appendix III. 

6.10 •. The CODIIIriCaee note that in pursuance of the policy of the 
Goverameat 01 India. the Bank of India launched a scheme in August, 
1972 of 'Differential Rates of IDteI'est' on advances in some identilled 
districts to belp the economicaDy backward sections of the community, 
including the ScbedoIed Ca9tes and Scheduled Tribes. The Committee 
understand that statistics regarding the extent to which the members of the 
ScbeduledCaste and Scheduled Tribe communities have been benefited by, 
the scheme are not available with the Bank of India. The Committee feel 
that it is neecBess to state that, in the absence of statistics, it is difficult to 
estimate how far tbisand other' scbemeslaunched by the Banks have been 
benefi_ to the IBema.ers of the Schedoled Caste and Scheduled Tribe 
communities. TIle Cormnittee would, therefore, stress upon the Ministry of 
Fillance (Department of Banking) that they should issue necessary instruc-
tions to all nationalised BMiks to maintain statistics in respect of the 
Scheduled Caste and Scheduled Tribe beneficiaries under various schemes 
..Jaunched by them for the benefit of the weaker sections of the society. 
Such statistics should, lIS far as possible, be published in the aDDual 
reports of the Banks. 

6.11. The Committee note the efforts made by the Maharashtra Region 
Brandaes of the Bank of India in selecting neglected and backward 
Adivasi TIllages for pronding financial help to die villagers in agricultural 
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operatioas to imprOve their economic lot, in cooperation wi8a honorary 
worken of ttae Bhumi Pratisthan. The Committee recommend that similar 
IIChemes sbonld be dnnm up by otha" BrancheslRegional offices of tbe 
Bank of JJutia and also by other DIltionalised Banks to provide financial 
usislaDee to, ad improve the economic lot of, AcJkrasis aDd othel' econo-
aicaIIy backward sections of community including the Schednled Castes 
aad Ikbeduled Tribes. 

6.12. De Committee bave noted that tbe Bank does Dot bave any 
IpeCiaI aedit schemes for the soclo-economic development of Scheduled 
Caste and Scheduled Tribe communities exclusively. Tbe Committee con-
lidel' that for ameHorating the conditions of Scbednled Castes and Scheduled 
Tribes, it is e!lllleDtial that the Bank of India as also other nationalised 
Banks eannark a specific perceatage of their funds out of die total funds 
available for giving advances for the purpose of making advances to 
Scbednled Castes aDd Scheduled Tribes. The fonds to be so earmarked for 
credit fadIities to ScbeduIed Castes ..... Schednled Tn"bes shonld not be 
_ than 20 per cent of the total funds available with the Banks for 
~ and, where the population of Scheduled Castes and Scbeduled 
Tribes is more than 20 per cent of the total population of that area, the 
fmIds for Scheduled Cawes aDd Scheduled Tribes sbould be raised corres-
.......... y. 

6.13. 'Ibe nationalised Banks sbould also set up a special administrative 
ma~ to receive aod process applications for advances to Scheduled 
Castes and Scheduled Tribes expeditiously. 

NEW DELHI; 

luly 7, 1975. D. BASUMATARI, 

Asadha 16, 1897 (Sola) Chairman, 

Committee on the Welfare of Schedllied Castes 

and Scheduled Tribes. 
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APPENDIX III 

(Vide para 6.9 of the Report) 

BANK OF INDIA 

REGIONAL OFFICE 

MAHARASHlRA REGION 

592 (New) Sadashiv Peth, 

Laxmi Road, 

Poona-411030 

Bank of Indill helps the Tribal Community 

For a long time the Executive Regional Manager was on a look-out 
for a suitable Centre, where the Bank could do something to help to 
improve the economic lot of the down-trodden and utterly neglected 
Tribal Community and to bring them upto a bare subsistence level atleast 
for a few identified and selected grouPs of Adivasis. 

Dream of the Regional Manager came true when the Bank opened 
its Branch at Pen (District: Kolaba) in December, 1973, as it then gave 
him an opportunity 'to identify and select two small groups of Tribal 
CommunitY/Adivasi Farmers with the co-operation of some social workers. 
One of such groups belonging to the Katkari Tribal Community was 
selected at the village "Savarsai"--six miles from Pen-another at the 
village "Naringi"--4! miles !from Khopoli-both the villages are in 
Kolaba District, which is a Lead District allotted to our Bank. 

Mr. B. G. Karnik, along with some of the social workers trodded 
miles of billy tracks, to visit these villages, held meetings and talked to 
the Adivasi farmers and found that they were quite enthusiastic farmers 
but could not carry on their farming operations for waitt of funds even 
to buy the necessary seeds, leave aside the purchase of other inputs like 
fertilisers, insecticides. These poor Adivasi farmers were found to be 
living in an utterly miserable state far below the subsistence level. For 
days together they would go round the forest in search of wild roots and 
herbs with which they managed to subsist. 

52 
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It was against such bleak and pathetic background that our bank 
look up the challenge and stepped into the picture to improve the lot of 
the two small groups of Adivasis. 

A tentative Scheme was formulated in active cooperation of the 
sel1less honorary workers of 'Bhumi Pratistan" a registered Trust, (who 
supplies technical guidance and know-how in advance farming to small 
farmers and particularly to Adiyasis) to guide the Adivasi ,farmers in 
the two villages in the use of improved varieties of seeds (Paddy), 
chemical fertilisers, pesticides and new techniques of sowing, planting, for 
obtaining· high yields. This difficult task was entrusted to our Pen Branch 
under the active supervision of the Regional Office, Poona, who arranged 
to send Agricultural Officers to Pen Branch for giving them the necessary 
technical advice and other assistance. 

Savarsai Village 

Initially it was decided to grant crop loans to a group of nine Adivasi 
farmers and one. noo-adivasi farmer in Savarsai Village. The land 
holdings in this village range from 25 gunthas (one guntha =1.089 sq. ft.) 
2/2.5 acres. The total land holding bcought under our development 
scheme is 17 acres. The average yield under the traditional methods of 
cultivation in this village never exceeded 3 to 5 quintals per acre for 
'Bhadas' or 'Kolamb', which are traditional but inferior varieties of 
paddy. 

Our Pen Branch has now provided crop finance to these Adivasi 
farmers to the extent of Rs. 14,375. One of the striking Ifeatures of our 
financing is that we have ,provided under the crop loan a "subsistence" 108D 
of Rs. 50 per member of their families to provide the Decessary subsistence 
to them for a period of four months of monsoons, when they have neithor 
the food nor any subsidiary occupation to maintain themselves. Due to 
heavy rains, they are just unable to stir out of their hutments. 

It was noticed that for such subsistence/maintenance, the Adivasi 
farmers used to borrow, in the past, from the local money lenders at 
proverbially high rates of interest and many a time the money lenders 
would even take away major share of their crop, when harvested, by way 
of interest in kind. Our endeavour to give them a subsistence loan of 
Rs. 50 ,per person under crop loans was to make them free from the 
clutches of the money lenders, besides providing them food for their 
subsistence. We adopted this as a part of our "Development strategy" 
in our endeavour to bring the two identi&d groups and Adivasis to the 
su~ence level 

Out of the Bank's advances, both the groups of farmers were, there-
after, assisted to make bulk purchases of improved seeds, chemical 
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fertilizers and insecticides and pesticides. High yielding varieties of paddy 
like 'Jaya', 'Taichung', 'K-540' and 'Padma' were introduced and the 
results of crops are very satisfactory. It is expected that they will rcap 
a yield of 10/12 quintals of paddy per acre this year as against 3/5 
quintals per acre of the traditional varieties of paddy. With the necessary 
co-operation from the social workers the young and dedicated Agent of 
our Pen Branch, Sbri P. K. Kelkar, managed to provide all out help to 
these farmers for bulk purchases of im.proved and bigh yielding varieties 
of paddy, IJl'Secticides, Pesticides-technical advice was also provided 
where necessary by our Agricultural Officers and the social wC?rkers. 

We have furtber provided finance to the Savarsai Village for digging 
two wells at a cost of Rs. 2,500 per well. While one well was dug and 
completed before the monsoon, the second well had to be abandoned after 
initial blasting in view of the setting in of the monsoon. This well will 
be completed early next year. It is expected that the well irrigation facility 
will enable the Adivasi farmers to take a second crop or take out a· 
variety of vegetables like cucumber, white gourd, french beans etc. 

Naringi Village 

The State Government had granted ,free of charge, a piece of 9 acres 
of hilly track of low quality soil to 15 Adivasi farmers/landless labourers 
to settle their families. Of these 15 farmers with their families stay on 
tbis piece of land in n cluster of huts at one centre. ' 

Our Pen Branch has initially granted an aggregate loan of Rs. 13,900 
for Agricultural operations, including a "subsistence loan" of Rs. 25 per 
member of the farmers family. The total population of the Adivasis 
taking benefit of our "subsistence loan" is 81 and the total subsistence 
loan thus granted comes to Rs. 2,200. 

Advance was also provided by the Bank for purchase of one pair of 
bullocks at this tiny village to the extent of Rs. 800; a further loan of 
Rs: 1,100 was sanctioned for other agricultural operations at this VIllage. 

A proposal to dig a well for providing well irrigation facility had to 
be abandoned in view of the very inferior quality of soil around the area. 
However, with a view to giving these farmers some incremental income, 
the Regional Office, after an initial survey, suggested having two "farm-
ponds" and to provide two fast multiplying varieties of fish called 'Rahu' 
and 'Katla'. Accordingly, two "farm ponds" with 2,500 fish at a total 
cost of Rs. 240 (Rs. 60 per tank) were financed and provided by the 
back; the growth of fish is reported to be quite satisfactory. After a 
oeriod of 5/6 months, these ponds will be a good source of supplementary 
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income. to these families bringing them an incremental income of Rs. 100/ 
Rs. 150 pel" month. 

We started financing these two villages from the first week of June, 
1974. After the monsoon, it is proposed to finance some of the Adivasi 
farmers lior rearing sheep and goats, which will provide them with 
supplementary occupation and addition;al incremental income. 

Advantages Accrued to the two Centres 

At both these developmental Centres all initial operations of preparing 
tillage, sowing and planting including transplanting, manuring, giving of 
doses of fertilisers 'and spraying insecticides and pesticides have been 
completed. Such operations are being carried out on group-cum-
commune basis under the direct supervision of the Bank and technical 
advice of the honorary. warkers <?f "Bhumiputra Pratistan". The response 
from the Adivasi farmers has been unique and praiseworthy. The initial 
menace of 'stembore' on paddy and jowar crops has been satisfactorily 
tackled and the general growth of the crops has been satisfactory. 

At Naringi only 'K-540' variety of paddy was exclusively used-
while at Savarsai two/three high yielding and fast varieties of paddy like 
'Jaya', 'Taicbung', 'K-54O' were introduced first time in the farming 
history of those Adivasis. At 'Savarsai four acres of land were reserved 
for late Kharif jowar (CSH-l variety), and accordingly it was sown in the 
last week of August, 1974. 

Four farmers from Savarsai tried to take out vegetables like cucumber, 
white gomd, french beall'S and although their efforts did not yield bumper 
yield, due to late monsoon, it has definitely encouraged them to repeat 
their productive endeavour under more favourable conditions to supple-
ment their meagre income. 

Under the guidance of the Regional Office, Pen Branch is now 
endeavouring to fmance those Adivasi farmers for taking out Rabi crops 
like wheat, jowar and vegetables at both these Centres. 

Whilst the Development scheme unfolded by the Bank is a long 
drawn proposition to have the real impact on the economy Qf the two 
identified pockets, the immediate advantage accrued to them could be 

, summarised as under:-

(a) The Adivasi farmers would be free from the clutches of the 
local money lenders, who have been lending to them at very 
exhorbitant rates of inrerest-since our finance is made 
~vailable to them at the rate of four per cent, the savio!!! to 
these farmers in terms of cost of money will lie considerab1e. 
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(b) Since we have supplied them with subsistence loan for purchase 
of Jowar and Milo, these farmers will not go without food until 
their Kharif crop is harvested. 

(c) We hlWe arranged to supply improved and high yielding varieties 
of paddy and have also introduced 'be¥ertecbniques of planting, 
use of fertilisers and plant protection measures, the yield per 
acre is, therefore, bound to be higher-it is expected to be 
double the usual traditional one. 

(d) The farmers from the neighbouring areas are bound to take 
a clue from Ithe good results demonstrated on Savarsai and 
Naringi-and the Bank will get the credit of propagating 
advanced techniques of farmers even on small farms in a very 
practical way. 

(e) We have made a bold and untraditional beginning by financing, 
on a "commune" basis, two pockets of Adivasis in Kolaba Dis-
trict under the direct supervision of the Bank, assisted by some 
socia1 workers. So far the resullts are most encouraging and we 
are determined to forge ahead with this new bold endeavour 
in the most devoted way. If we succeed and by all 
means, we do feel that we would succeed-the Bank will have 
the privilege and satisfaction of assisting the down trodden and 
neglected Tribal Community in one' of our Lead Districts itO 
impIove their economic lot. This will also encourage us to 
continue our devoted efforts and be on look out for identifying 
a few more pockets of Adivasi community and to render to 
them our dedicated service for 1heir economic uplift. 



APPENDIX IV 

(Vide para 4 of Introduction) 
Summary of Conclusions/Recommendations contained in the Report 

S. No. Reference to Summary of Conclusions/Recommendations 
para number 
in the Report 

I . 2 3 

1 1.7 The Committee are unhappy to note that there· is 
no specific provision in the ·Nationalisation Scheme' 
for the appointment of quaHfied Scheduled Caste and 
Scheduled Tribe persons on the Boards of Directors of 
the nationalised Banks, including the Bank of India. 
The Committee are of ithe view that there should be 
reservations for Scheduled Castes and Scheduled Tribes 
in so far as the appointment of Directors on the Board 
of Directors of the nationalised Banks is concerned. 
There should be a statutory obligation for the appoint-
ment of at least one-fourth of the Directors from 
amongst Scheduled Castes and Scheduled Tribes so 
that the interest of the Scheduled Castes and Scheduled 
Tribes are properly l&oked arternot only in the ser-
vices of the Banks but also in their economic deve-
lopment. 

2 1.11 The Committee note that although· there is a provi-
sion in the Banking Compallies (Acquisition and 
Transfer of Undertakings) Act, 1970, empowering 
the Centra:1Govemment to issue directives to the Bank 
of India, the Government have net considered it neces-
sary to issue any directions to the Bank as, accord-
ing to them, the Bank of India has by and large agreed 
to faU in line with Government decisions. The Com-
mittee desire 1hatthe Bank -of India should adopt and 
implement in toto a:ll ithe· ord~rs/instructions regard-
ing reservations and other concessions/relaxations for 
Scheduled Castes and Scheduled· Tribes issued by the 
Government of India ftom time to time, including 
those relating to promotions from subordinate to 

-----------------------------------------------
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I clerical grade and from clerical grade to officer's 
: grade. 

The Committee regr~ to note that there have been 
inconsistencies in the replies furnished by the Minis-
try of Finance in regard to reservations for Scheduled 
Castes and Scheduled Tribes in temporary appoint-
ments for a duration of 45 days and above. In the 
preliminary material furnished to the Comniittee, the 
DepllI!tment of Banking has stated that reservation is 
also not provided in the case of posts filled by tempo-
rary appointments of any duration. Later, when a 
question was sent to the Ministry of Fmance, after 
the official evidence was over, the Department of 
Banking iQtimated that in the Bank of India's circular 
letter dated the 4th June, 1973, issued to all its 
Branches in India on the subject, it had been stated, 
among other things, that the reservations would nOll 
apply to temporary appointments of less than 45 
days' duration. By this circular the Department 
sought to convey !the impression that reservations are 
made in posts filled by temporary appointments for a 
duration of 45 days or more. The Committee consi-
der the written explanation of the Department to be 
I unsatisfactory. There should have been clear-cut 
iinstructions to all the Branches of the Bank of India 
[~s also to other nationalised Banks that reservations 
~ould be provided to temporary appointments of 
~ore than 45 days' duration. Even jlhe Department 
of Banking was not clear in its mind whether such 
reservations existed at present or not when its 
representatives appeared before the Committee. The 

! Committee desire that the Goverrunent's instructions in 

(' regard to reservations in temporary posts should be 
given effect to in entirety. 

The Committee are distressed to note that the Bank 
of India has not yet adopted orders providing for 
reservations in promotions for Scheduled Caste and 
Scheduled Tribe employees nor the Ministry of Fin-
ance (Department of Banking) have issued any Presi-
dential Directive in this regard so far on the plea 
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that nobody among such employees is yet due for 
promotion in the Bank of India as they have not com-
pleted the· minimum prescribed period of service 
in the job and also on the ground that the Federation 
of Staff Unions are averse to providing reservations 
for Scheduled Caste and Scheduled Tribe employees 
in premotions. 

The Committee are of the firm opinion that Gov- \ 
eroment orders protecting the Constitutional rights 
of Scheduled Castes and Scheduled Tribes cannot be 
the subject matter of negotiations with the Staff 
Unions. 

The Committee feel that Government should have 
issued a directive to the Bank of India much earlier 
for adopting and implementing the extent orders on 
the subject. In any case, the Committee desire that 
the Bank must ensure that there is reservation in 
promotions also. 

The Committee note that ,the Bank of India has 
agreed during evidence to fall in line with the Gov-
ernment decision in regard to reservations in promo-
Jtion and the Ministry of Finance (Department of 
Banking) are formulating a suitable policy on reserva-
tions in promotion for Scheduled Castes and Sche-
duled Tribes in the Bank of India, in consultation 
with the Reserve Bank of lndia. The Committee 
urge that the Mini,try of Finance (Department of 
Banking) should finalise otheir policy in this regard 
expeditiously. 

The Committee note that the Banking Service Com-
mission Bill, 1974. which was introduced in the Lok 
Sabha on the 25th November, 1974, aims at giving 
effect to the recommendation of the Banking Com-
mission that there should be an independent common 
recruitment agency for all public sector banks on the 
lines of the Union Public Service Commission so that 
objective, rational and impartial selection may be 
ensured. The proposed Banking Service Commis-
sion will have regional. offices and be responsible for 

-------------------------- - .. _----------
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recruitment of persons in clerical and allied cadres of 
the public sector banks by conducting examinations 
on a regional basis. The Committee also note that 
Clause 17 of the Bill relates to reservation of posts 
for candidates belonging to Scheduled Castes and 
Scheduled Tribes and 'other categori~ of persons. 

(
The Committee trust that the Banking Service Com-
mission, when established, would ensure that all the 

\ 
reservation orders issued by the Central Oovernment 
in regard to recruitment of personnel are fully imple-

I mented. 

The .Committee are unhappy to nQte the negligible 
representation of Scheduled Tribes in the services of 
the Bank of India. Even in the case of Scheduled 
Castes, all the reserved vacancies in the categories 
of officers and clerks have not been filled in. This is 
a clear indication of the fact that the Bank of India 
has not followed all the reservation orders in favour 
of Scheduled Caste and Scheduled Tribe candidates. 
The Comm~ttee WOUld, therefore, urge upon the Bank 
of India to take immediate corrective steps to aug-
ment the representation of Scheduled Castes and, 
particularly, of Scheduled Tribes in the services of 
the Bank of India. 

The Committee also regret to find that in the recruit-
ments held during the years 1971, 1972 and 1973, 
although quite a large number of candidates belong-
ing to Scheduled Castes and Schedu'ed Tribes applied 
for various categories of posts, the number of persons 
selected against the reserved quota is quite meagre. 
The Committee have been informed that the Bank 
is now applying relaxed standards more liberally for 
Scheduled Ca~te/Tribe candidates and also resorting 

\
to special ad hoc recruitments exclusively for candi-
dates belonging to these communities. The Com-
mittee hope that, with its concerted eHoos, the Bank 
will not only fulfil the reserved quQta in future re-
cruitments but also clear completely the backlogs in 
the intake of Scheduled Castes and Scheduled Tribes 
in its services within two years. 
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In this context, the Committee would desire th. I 

the backlogs of the vacancies for Scheduled Castes 
and Scheduled Tribes to be filled should be c0ll"lputed 
n~ from November, 1970, when the Bank received 
the reservation orders from the Ministry of Finance" 
but from July, 1969 when the 14 banks were natio-
nalised and brought into public sector. This princi-', 
pie should be followed by all the nationalised banks. ; 

The Conimittee commend the proposal of the Bank 
of India to introduce pre-recruitment classes for candi-
dates belonging to Scheduled Ca~s and Scheduled 
Tribes at an industry level in cooperation with other 
nationalised banks. They hope that the introduction ' 
of pre-recruitment training courses would help in 
augmenting the iqtake of Scheduled Caste/Scheduled; 
Tribe candidates in the services of the Bank of India. ( 

The Committee would also like the Bank of India 
to furnish to all the Pre-Examination and Coaching-
cum-Guidance Centres details of emplo}'ment oppor-
tunities in the Bank, mode of recruitment, specimen 
of te$t papers, etc., to enable those centres to c:kaw 
up suitable training programmes and to provide 
occupational information to Scheduled Caste and 
Scheduled Tribe applicants. 

The Committee note thajl the Bank of India is 1 
running Regional Training Centres at Bombay, :.;»oona, ! 

Madras, Ahmedabad, New Delhi, Calcutta and Patna 
which essentially cater to the ttaining requirements 
of clerical staff and the officers promoted from cleri-
001 staff. The Committee would, however, recommend 
that special courses at these Training Centres should 
be arranged for such of the Scheduled Caste and Sche-
duled Tribe candidates as are appointed by the Bank i 

of India with relaxed standards so that they acquire i 
the requisite proficiency and make themselves suitable ' 
for higher posts. 
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The Committee note that the Bank of India 
deputes its officers for training to the external agen-
cies viz., the National Institute of Dank Management, 
Bankers' Training College of the Reserve Hank of 
India, Administrative Staff College, Hyderabad, etc., 
and also to seminars, symposia, etc. conducted by 
the Bank Staff Training Colleges as well as other 
outside institutions. The Committee would like the 

'\ Bank of India to nominate Scheduled Caste/Tribe 
. officers in considerably larger number for institu-
; tional training and seminars, symposia, etc. as per 
\Government instructions contained in the Department 
'of Personnel and Administrative Reforms O.M. No. 
1/9/69-Est(SCT) dated the 15th November, 1971 so 
that they acquire the requisite proficiency and give a 
good account of themselves. The Bank should also 
maintain statistics of Scheduled Caste/Tribe officers 
provided with institutional training and deputed for 
attending seminars I symposia I conferences, etc. 

The Committee note the procedure for recruit-
ment to various categories of posts being followed in 
the Bank of India. The Committee would suggest 
that in case the requisite number of suitable Sche-
duled Caste/fribe candidates for clerical and sub-
ordinate posts are not available' in the region or 
area in which the recruitment for these posts is tak-
ing place, the Bank of India should consider rec-
ruitment of Scheduled Castes/Tribes from the 'ad-
joining regions/areas against the reserved vacancies 
so that there is no shortfall in the representation of 
Scheduled Castes and Sc!heduled Tribes in the ser-
vices of the Bank of India. 

The Committee also note that the Bank of India 
does not advertise the vacancies for recruitment of 
subordinate staff in newspapers but it considers for 
such vacancies, unsolicited applications together with 
applications forwarded by the Employment Exchanges 
in response to its notifications. The Committee 
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have considered this question at some length and 
are of the view that where direct recruitment, other-
wise than tibrougb an examiIl'ation, is to be made 
to fill the reserved vacancies and required number 
of applications from Scheduled Caste and Schedu-
led Tribe candidates are not received direct or 
through the Employment Exchanges, these vacan-
cies should always be advertised in newspapers i:1 
order to attract Scheduled Caste/I'ribe candidates 
in larger number. 

The Committee note that the Bank of India, 
while considering the Scheduled Caste and Scheduled 
Tribe employees for promotion from clerks' grade 
to officers' grade, raises by' 5 per cent the total marks 
secured by such employees in the 'Written Test' 
(Maximum marks-25) as well as in the 'Inter-
view' (Maximum marks-I 5), which means that a 
Scheduled Caste or Scheduled Tribe employee can 
get a concession of at the most of two extra marks. 
The Committee recommend that with a view to pro-
viding them more opportunities in internal prOIr..O-
tions from cl&ical to offic&s' cadre, Scheduled Caste 
and Scheduled Tribe employees should be given 10 
per cent concession in the aggregate marks obtained 
by them out of the total marks allotted for the pur-
pose of selection for promotion. 

The Committee note that interviews for Scheduled 
Caste/Tribe candidates are at present held before 
the interviews of general candidates at some centres. 
The Committee would suggest that the Bank of India 
should hold interviews of Scheduled Caste and Sche-
duled Tribe candidates .prior to the interviews held 
for general candidates at all centres so that the Sche-
duled Caste /Tribe candidates are not judged in com-
parison with the general candidates. 

The Committee also recommend that, as per the 
Government of India orders on the subject, the Bank ( 
of India should pay journey fare to all the Scheduled 

-------- - - . - ---~ 
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Caste and Scheduled Tribe candidates called for in-
terview in connection with recruitment to different 
categories of posts. 

The Committee regret to note that the Bank of 
India doell not ascertain the exact number of vacan-
cies reserved for Scheduled Castes and Scheduled 
Tribes before intimating its requirements'to Employ-
ment Exchanges and does not, therefore, mention 
the exact number of reserved vacancies in its de-
mands placed with the Employment Exchanges. The 
Committee recommend that the Bank of India should 
assess its manpower requirements and plan its re-
cruitment in such a way that the exact number of 
vacancies reserved for Scheduled Castes and Sche-
duled Tribes are always ascertained at the time of 
intimating the vacancies to the Employment Ex-
changes. The Bank should mention the exact num-
ber of vacancies reserved for Scheduled Castes/ 
Tribes in its demands placed with the Employment 
Exchanges. The Committee also suggest that spe-
cific reasons for the rejection of Scheduled Caste 
and Scheduled Tribe candidates who have been spon-
sored by the Employment Exchanges should in-
variably be communicated to the Employment Ex-
changes as per the Government of India Orders con-
tained in the Ministry of Home Affairs O.M. No. 
14/12/67-Est (D) dated the 10th April, 1968. 

The Committtee further suggest that the number 
of vacancies reserved for Scheduled Castes and Sche-
duled Tribes respectively should also be mentioned 
in the recruitment advertisements published in news-
papers. 

It has come to the notice of the Committee that 
in advertisements issued for the recruitment of cer-
tain categories of posts in the Banks, one of the con-
ditions is that the candidates should have a minimum 
prescribed 'periOd of experience, which is not possible 
for Scheduled Caste and Scheduled Tribe candidates 
to possesS. The Committee feel that this conditien 
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of previous experience debars a large number of 
otherwise qualified Scheduled Caste and Scheduled 
Tribe candidates from applying. The Committee, 
therefore, recommend that barring exception-al cases, 
this condition of previous experience should be dis-
pensed with in the case of Scheduled Caste and Sche-
duled Tribe candidates in respect of all categories of 
posts. 

The Committee are distressed to learn that· the 
Regional Offices of the Bank of India at Madras and 
Calcutta do not send copies of advertisements of re-
cruitment to the Associations/Organisations engaged 
in the welfare of Scheduled Castes and Scheduled 
Tribes. The Committee recommend that simultane-
ously with the issue of recruitment advertisements in 
the Press and requisitions to Employment Ex-
changes, vacancies occurring in the Bank of India 
should also be notified to all the recognised Associa-
tions /Organisations of Scheduled Castes and Sche-
duled Tribes and also to the Departments of S<X.ial/ 
Tribal Welfare of the concerned State Governments. 
Copies of such advertisements should also be sent 
to all the Pre-Examination Training Centres for 
Scheduled Castes and Scheduled Tribes. 

The Committee also suggest that copies of all 
advertisements for recruitment in the Bank should 
simultaneously be sent to the member'! of the Parlia-
mentary Com!1littee on the Welfare of Scheduled 
Castes and Scheduled Tribes, local Scheduled Caste 
and Scheduled Tribe Members of Parliament and 
Scheduled Caste and Scheduled Tribe members of 
the concerned State Legislatures so that they could 
also help in sponsoring Scheduled Caste /Tribe can-
didates for employment in the Bank of India. 

The Committee further suggest that in order to 
give wider publicity to the vacancies reserved for " 
Scheduled Castes and Scheduled Tribes, the Bank of : 
India should advertise these vacancies through the : 
medium of All India Radio. 

-
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27 4.36 The Committee would urge that till such time as 
the common recruitment agency enviooged in the 
Banking Service Commission Bill, 1974, is set up, a 
representative of the Scheduled Castes/Tribes should 
be appointed on the Selection/Promotion Com-
mittees set up by the Bank of India for recruitment/ 
selection of officers and clerical staff.· If a com-
,petent Scheduled Caste /Tribe officer is not available 
in the Bank for the purpose, a suitable Scheduled 
Caste/Tribe officer from other Nationalised Banks/ 
Ministries /Departments should be associated with 
these Selection/Promotion Committees of the Bank 
of India. 

28 4.37 \ The Committee d'!sire that the Banking Service 
. Commission, when established, should have one-
fourth of its members belonging to Scheduled Castes 
and Scheduled Tribes. 

29 4.42 The Committee are distressed to nete that a large 
number of vacancies reserved for Scheduled Castes 
and Scheduled Tribes, even in clerical and subordi-
nate staff cadres, have been carried forward by the 
Bank of India from year to year. The Committee 

jWOUld urge upon the Bank of India to take energetic 
steps to fill up all the unfilled reserved vacancies 
! expeditiously by resorting to special recruitment 
\ confined to Scheduled Castes and Scheduled Tribes 
only. 

30 4.43 The Committee appreciate the assurance M the 
Bank of India that there will not be any lapsinl! of 
vacancies reserved for Scheduled Castes and Sche~ 
duled Tribes. The Bank should ensure that :4t least 
in the case of clerical and subordinate cadres there 
is no need for dereservation of the reserved vacan-
cies and consequently no need for the carry foI'W3l'd 
ef such vacancies. 

31 5.5 The Committee are unhappy to note that the Bank 
of India introduced Rosters with effect from the 1 st 
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April, 1973, although the orders relating to reserva-
tions for Scheduled Castes 'and Scheduled Tribes 
were adopted by the Bank as far back as November. 
1970, and, before April, 1973, there was no proper 
system to give due representation to the Scheduled 
Castes and Scheduled Tribes in different categories 
of posts; The Committee also note with concern 

\ that it took more than three years for the Ministry 
of Finance (Department of Banking) to decide that 
the prescribed Roster should be maintained by the 
Bank of India. The Committee would, however, 
like to point out that Roster is a mechanism to keep 
a watch on the proper and adequate intake of the 
Scheduled Castes 8,Jld Scheduled Tribes in services 
'and that it would cease to have any significance 
whatsoever if it is not maintained properly. Tho 
Committee would, therefore, stress that Rosters 
should be properly maintained by all the Recruit-
ment Branches/Offices of the: Bank of India IlBd they 
should be checked regularly by the competent autho-
rities in accordance with the proforma prescribed 
vide the Cabinet Secretariat (Department of Per-
sonnel and Administrative Reforms) O.M. No. 
8/8/11-&t (sef) , dated the 22nd April, 197'1. 
Discrepancies noticed during the coucse of inspec-
tion of Rosters should be rectified immediately and 
also brought to the notice of the General Manager 
of the Bank. 

The Committee note that the Bank of India has 
designated the Executive Chief' Manager, Personnel 
and Industrial Relations, at the Head Office as the 
Liaison Officer and has also set up a separate Cell 
to assist the Liaison Officer in the implementation d. 
Government orders regarding reservations for. and 
employment of, Scheduled Castes and Scheduled 
Tribes in the services of the Bank. The Committee ( 
would like the Bank of India to designate similar 
Liaison Office,rs and setup similar Cells in all the 
Regional Offices of the Bank: of India to watch the 
implementation of orders pertaining to, and to look 



68 
-.----- ------_._---

I 2 3 
-----------._----------------------------------------

33 5.19 

into grievances of, Scheduled Castes and Scheduled 
Tribes. . The Liaison Officer should ensure that the 
Teservation orders are fully implemented and that the 
rosters are maintained properly. He will be held 
respoIWble if the reservation orders are not observed 
and i[ the rosters are not maintained accocding to 
the orders laid down. The Committee would also 
like the Bank of India to include a no~ about the 
activities of this Cell in its Annual Reports. 

The Committee are unhappy to note that the 
annual statement showing the total munber of em~ 
ployees in the Bank: of India and the number of 
Scheduled Otste anp Scheduled Tribe employees 
IIIiIIlOng them, as on 1st January, 1972, was sub-
mitted by the Bank to the Ministry of Finance 
(Department of Banking) towards the end of Octobet, 
1972, although it should have been sent latest by 
the 31st of March, 1972. 'The Committee also note 
that the Bank of India has not been submitting to 
the Ministry Qf Finance annual statements in the 
prescribed proforma showing particulars of recruit-
ments made during a calendar year and the numbers 
of Scheduled Castes and Scheduled Tribes among the 
persons !,ecruited. The Bank has instead been send-
ing half-yearly reports showing particulars of 
recruitment. The Committee would like the Ministry 
bf Pinance (Department of Banking) to ensure that 
these annual statements prepared on the prescribed 
proformae are submitted to them by the Bank of 
India as soon as after the 1st January of the follow-
ingyear as possible and latest by the 31 st of March 
as laid down in the Cabinet Secretariat (Depart-
ment of Personnel and Administrative Reforms) 
O. M. No. 17 /3/7~Estt. (8CT) dated the 1st 
January, 1972. The Committee would also like the 
Ministry of Finance (Department of Banking) and 
the Bank of India to make a thorough and analyti-
cal study of the annual statements compiled by the 
Bank af India and take. prompt and effective 
measures to remove the deficiencies noticed. 
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34 ~.20 The Committee would further like the Bank ot 
India to forward a COtpy each of their Annual State-
ments regarding representation of Scheduled Castes 
and Scheduled Tribes in the services of the Bank to 

,the Cabinet Secretariat (Department of Personnel 
\ e.nd Administrative Reforms) and also to the Com-
\missioner for Scheduled Castes and Scheduled Tribes 
\simultanoo1!sly when the Bank sends these State.. 
ments to the Ministry of Finance (DepartmeDt of 
Banking). 

35 6.4 The Committee regret to note that whil. the Bank 

36 6.10 

of India provides housing facilities to its employees, 
it has not so far provided any reservations for Scbo-
duled Caste and Scheduled Trif>..! employees in the 
allotment of 'accommodation. The Committee aug.. 

~t that 10 per cent reservation for Scheduled 
aste/Tribe employees should be provided by the 
ank of India in the allotment of accommodation, 

bn the same lines as is being done by the Central 
Government for i~ employees as per the Govern-
ment of India (Directorate of Estates) Office Memo-
randa No. 12035(5)1'69-Pol (II) dated the 6th 
November, 1969 and No. 12035 (3)/73-Pol (II) 
dated the 24th September, 1973, on the subject. 

The Committee tlote that in pursuance of the 
policy otf the Government of India, the Bank of 
India launched a scheme in August, 1972 of 'Diffe-

,rential Rates of Interest' on advances in some identi· 
fied diStricts to help the economically backward sec-
tions of the community, includHIg- the &..--beduled 
Castes and Scheduled Tribes. The Committee un-
derstand that statistics regarding the extellt to which 
the members of the Scheduled Caste and Scheduled 
Tribe communities have been benefited by the 
scheme are not available with the Bank of India. 
The Committee- fed that it is needless to state that, 
in the absence of statistics, it is difficult to estimate 
how far this and other schemes launched by the 
Banks have been beneficial to the members of the 



I 2 

37 6.11 

3i 6.12 

70 

3 

Scheduled Caste and Scheduled Tribe communities. The Committee would, therefore, stress upon the 
Ministry of Finance (Department of Banking) that 
Ghey should issue necess·ary instructions to an 
nationalised banks to maintain statistics in respect of 
the Scheduled Caste and S;;heduled Tribe benefi-
ciaries under various schemes launched by them for 
the benefit of the weaker sections of the society. 
Such statistics should, as far as possible, be pub-
lished in the annual reports of the :Basks. 

The Committee note the efforts made by the 
Maharashtra Region Branches of the Bank of India 
in selecting neglected and backward Adivasi . villages 
for providing financial help to the villages in agri-
cultural operations to improve their economic lot, in 
cooperation with honorary workers of the Bhumi 
Pratisthan. The Committee recommend that similar 
schemes should be drawn up by other Branchesj 
Regional Offices of the Bank of India and also by 
other nationalised banks to provide financial assis-
tance to,and improve the economic lot of, Adivasis 
and other economically backward sections of com-
munity including the Scheduled Castes and Sche-
duled Tribes. 

The Committee have noted that the Bank does 
1Il0t have any s.pecial credit schemes for the socio-
economic development of Scheduled Caste and Sche-
duled Tribe communities exclusively. The Com-
mittee . consider that for ameliorating the conditions 
of Scheduled Castes and Scheduled Tribes, it is 
essential that the Bank of India as also other na-
tionalised Banks earmark a specific percentage of 
their funds out of the total funds available for giv-
ing advances for the purpose of making advances to 
Scheduled Castes and Scheduled Tribes. The funds' I to be so earm.arke.d for credit faCilities. to Scheduled 
Castes and Sche(Iuled Tribes should not be less than 
20, per cent' of the total funds available with the 
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Banks for advances and, where the population at: 
Scheduled Castes and Scheduled Tribes is more than 
20 per cent of the total population of that area, the 
funds for Scheduled Castes and Scheduled Tribes 
should be raised correspondingly. 

39 6.13 The nationalised Banks should also set up a spe-
" cial administrative machinery to receive and process 

applications for advances to Scliedulea Castes and 
and Scheduled Tribes expeditiously. 
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